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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION No. 40of 2023
Between

MULAGADA THRIVIKRAMA RAO,

S/o Late M.G.RamaRao,

Aged about 51 years

R/o 111, Sumadhura Acropolis,

Nanakramguda, Gachibowli,

Hyderabad- 500032,

Email:trivi_r@hotmail.com ... Applicant

VERSUS
2. STATE OF ANDHRA PRADESH
through the Chief Secretary,
Address:1st Block, 1st Floor,
Interim Government Complex,
A.P Secretariat Office, Velagapudi,
Andhra Pradesh. Email: splcs-wrd@ap.gov.in

2. DEPARTMENT OF ENVIRONMENT FOREST SCIENCE AND TECHNOLOGY
Government of Andhra Pradesh,

through the special chief secretary,

Address: 4th Block, 1st Floor,Room No:268,

A.P Secretariat Office, Velagapudi,

Andhra Pradesh Phone: 0863-2444438,

Email: splcs_efst@ap.gov.in

3.DISTRICT COLLECTOR,
East Godavari District,
Rajahmundry,

Andhra Pradesh.

Email: madhavilatha.k@nic.in.

4. THE DEPARTMENT OF MINES AND GEOLOGY,
Government of Andhra Pradesh,

through the Director,

Sri Anjaneya Towers,

D. No.7-104, B Block, 5&6th Floor,

Ibrahimpatnam, Andhra Pradesh-521456,
Email:admin@apmines.gov.in, directormines@yahoo.co.in.

5. ANDHRA PRADESH POLLUTION CONTROL BOARD,

through the Member Secretary,

D.No. 33-26-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet, Vijayawada Andhra
Pradesh - 520 010,Email: membersecy@appcb.gov.in.

6. STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY.
Rep. by its Member Secretary

D.No0.33-26-14 D/2, Near Sunrise

Hospital, Pushpa Hotel center,

ChalamavariStreet,Kasturibaipet, Vijayawada-520010
membersecy@appcb.gov.in, Ph.08662463202.
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7. Smt.N.JEEVENDRA

through Mr. PulagamVirababu Supervisor),
Sy.No.241,Quarry Site-Nagampalli Village,
SeethanagaramMandal,

East Godavari District.

8. Smt. KASI ANNAPURNA,

through Mr. PulagamVirababu( Supervisor),
Sy.No.241,Quarry Site-Nagampalli Village,
SeethanagaramMandal,

East Godavari District

9. CENTRAL POLLUTION CONTROL BOARD,
through its Member secretary,
ParibeshBhawan, CBD -cum- office complex,
East Arjun Nagar, Delhi- 110032
...Respondents

COUNTER AFFIDAVIT FILED BY THE 4t"RESPONDENT

I, M.Subrahmanyam, S/o0 Rama Koteswara Rao Mannem, Aged about 58 years,

Occ: District Mines and Geology Officer, Rajamahendravaram, Andhra Pradesh

do hereby solemnly and sincerely affirm and make oath and state as follows:

1. I am the 4™ Respondent herein and as such I am well acquainted with
the facts of the case.

2. This respondent denies each averment made in the affidavit filed in
support of the appeal as false and incorrect except those that are
specifically admitted herein in this counter affidavit.

3. With regard to the averments made in paragraphs 1 to 2 of the Affidavit
is not related to this respondent and hence there are no remarks.

4. With regard averments made in paragraph 3 of the affidavit is denied as
false. It is submitted that the applicant has approached this Hon’ble NGT
against the Quarry lease holders i.e., Smt. N.Jeevendra (7th respondent)
and Smt. Kasi Annapurna (8% respondent). Further, it is submitted that

the petitioner contended against respondents No. 7 & 8 operating

Rliuiegented

ATTESTOR
Assistant Geologist,
O/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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quarries nearby his land situated in R.S.No.238/1-B of Nagampalli
Village, Seethanagaram Mandal, East Godavari District.

S. It is submitted that Initially a Quarry Lease for Road Metal over an extent
of 2.00 Ha was granted in favour of Sri M.Satyanarayana in Sy.No.241 of
Nagampalli Village, Seethanagaram Mandal, East Godavari District vide
Proceedings N0.562/Q /2005, dt.11.03.2005 for a period of 10 years and
lease deed was executed and work order was issued by the Assistant
Director of Mines and Geology, Rajamahendravaram vide Proceedings
No0.4847/Q1/2004, dt.11.04.2005. The respondent 7 & 8 get leases from
Sri M.Satyanarayana by transfer for the unexpired period of initial lease
and after renewed for further period of 10 years and also obtained other
statutory clearances from the concerned departments details mentioned
hereunder. The leases granted in favour of 7%& 8t respondents with

description in the table mentioned below:

:: Content Description Description
1 Name of the Lease Holder Smt N.Jeevendra Smt N.Kasi Annapurna
2 Extent 1.94 Acres/0.785 Hects 3.00 Acs/1.214 Hecs
3 Grant order issued by the | Part transfer Proc. No. | Part transfer Proc.
Dy.Director of Mines and | 3713/Q1/2007, No0.3714/Q1/2007,
Geology, Kakinada Dt.22-11-2007 Dt.22-11-2007
1st renewal: 1st renewal:
Proc.No. 927/Q1/2021, Proc.No. 926/Q1 /2021,
Dt.22.02.2022 Dt.22.02.2022
4 Work order issued by the | Part transfer | Part transfer Proc.No.
Asst. Director of Mines & | Proc.No.2013/Q/2007, 2014/Q/2007,
Geology, Dt.05-11-2007 valid upto | Dt.05-11-2007 valid upto
Rajamahendravaram 10.04.2015 10.04.2015
1st renewal: 1st renewal:
Proc.No.9799/Q1 /2014, Proc.No.9797/Q1/2014,
Dt.23.03.2022 w.e.f.11.04.2015 | Dt.23.03.2022 w.e.f.11.04.2015
valid upto 10.04.2025 valid upto 10.04.2025
(Copy enclosed as Annexure-1) (Copy enclosed as Annexure-2)
5 Lease Period Part transfer w.e.f 05.11.2007 to | Part transfer w.e.f 05.11.2007 to
10.04.2025 10.04.2025
6 Mining Plan approved by | Lr.No. 926/Q/2021, dt | Lr.No.927/Q/2021, dt
the Dy.Director of Mines | 23.03.2022 valid upto | 23.03.2022 valid upto
and Geology, Kakinada 22.03.2027 22.03.2027
7 Environmental Clearance | SEIAA/AP/VZM/MIN/7/2021/3 | SEIAA/AP/VZM/MIN/7/2021/3
issued by SEIAA, AP 347, dt 26.01.2022 valid upto | 347, dt 26.01.2022 valid upto
25.01.2033 25.07.2031
(Copy enclosed as Annexure-3) (Copy enclosed as Annexure-4)
8 Consent for Establishment | 6600/APPCB/ZO- 6598 /APPCB/ZO-
issued by APPCB VSP/KKD/CFE/2022, VSP/KKD/CFE/2022,
dt.15.02.2022 valid | dt.15.02.2022 valid upto
uptol14.02.2027 or expiry of | 14.02.2029 or expiry of lease
lease period whichever is earlier | period whichever is earlier
(Copy enclosed as Annexure-5) (Copy enclosed as Annexure-6)

A;[!i‘ESTOR

Assistant Geologist,
0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.DY

ajamahendravaram.
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9 Consent for Operation | 6600/APPCB/ZO- 6598 /APPCB/ZO-
issued by APPCB VSP/KKD/CFQO/2022, VSP/KKD/CFO /2022,

dt.16.03.2022
upto31.01.2023.
(Copy enclosed as Annexure-7)

valid | dt.16.03.2022
upto31.01.2023.

(Copy enclosed as Annexure-8)

valid

6. With regard averments made in paragraph 4 of the affidavit Brief
history (A) is denied as false. It is submitted that the leases granted area
in R.S.No.241 of Nagampalli Village, Seethanagaram Mandal covering
total extent of 41.092 Ha is an isolated hillock height approximately 90
metres from ground level. Out of which, 08 Road Metal leases were
granted in the said area 9.614 Ha and remaining extent 31.478 Ha at
present vacant. The raw material of Road Metal produced from these
quarries catering the needs of 06 Stone crushers in and around
Seethanagaram as well as handmade metal for road construction works.

The leases were granted with extents and status is submitted for perusal.

Tahsildar, Lease
sl Name of the Sy. | Extent | Miner :
No Lease Id 1 Holder Village No | in Ha al Seethanagar period Status
am NOC upto
Sri Road (B)953/93, o .
1 | 411060137 X St Nagampalle | 241 1 Metal dt.19.11.1993 16-03-2026 | working
SmtN.Kasi Road A85/2021, CTO
2 | 411070132 Annapurna Nagampalle | 241 1.21 Metal dt.15.03.2021 10-04-2025 Expired
Road A84 /2021, e CTO
3 | 411070133 | Smt.N.Jeevendra | Nagampalle | 241 | 0.785 Metal dt.15.03.2021 10-04-2025 Expired
M.SRHARI Road B/451/2022, : .
4 | 411140362 REDDY Nagampalle | 241 1 Metal dt.27.11.2002 31-03-2024 | working
M/s Sri Road B/80/2008,
5 | 411050135 | GowriShankara Nagampalle | 241 1 Metal dt.16.02.2008|01-09-2025| Renewal
metals
Sri GowriSankara Road B/150/2003,
6 | 411100146 Metals Nagampalle | 241 1 Metal dt.29.04.2003 21-10-2030| Renewal
M/S Road B/82/2003, Non-
7 | 411150422 | CHAMUNDESWA | Nagampalle | 241 | 1.619 dt.03.03.2003|31-03-2024 .
Metal working
RI MINERALS
Sri Hari Metal Road A/424/2017, ., ;
8 -- Works Nagampalle | 241 2.00 Metal dt.30.08.2017 14-03-2038| Working

7. It is respectfully submitted that as per approved mining plans, it was
stated that open cast mining method with controlled blasting is required

for excavation and can be done by rock breakers etc.,. The above

respondents 7 & 8 produced Agreement with Sri M.Nagendra Reddy who

is competent agency vide Explosive use license No.E/HQ/AP/22/668

ATTESTOR
Assistant Geologist,
0/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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(E51917) in Form-22 of Indian Explosives Act, 1983 for conducting
blasting operations using explosives required for Road Metal over an
extent of 0.785 Ha and 1.21 Ha respectively in Sy.No.241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari District (Copies enclosed
as Annexure- 9 & 10).

8. With regard averments made in paragraph 4 of the affidavitBrief history

(B) is denied as false. It is submitted that theApplicantmentioned in
Grounds of the affidavit about illegal sand excavations causing loss to
the State exchequer and local economy and adverse impact on ecological
balance. In the above précised area comprises of Road Metal mineral
only. There is no scope of sand excavation without verifying the facts

simply thrown blame on the District authorities.

9. With regard averments made in paragraph 4 of the affidavit Brief
history (c) is denied as false. It is submitted that the Environmental
Engineer, APPCB, Kakinada vide Show Cause Notice
No.Comp/APPCB/RO-Kakinada/2023-2315, dt.17.03.2023 and
Comp/APPCB/RO-Kakinada/2023-2314, dt.17.03.2023 issued Show
Cause Notices to Smt. N.Kasi Annapurna and Smt. N.Jeevendra
respectively and directed to submit explanation within 07 days for
operating the mine without Consent (Copies enclosed as Annexure-11 &
12)

10. With regard averments made in paragraph 4 of the affidavit Brief
history (D) is denied as false. It is submitted that the Sri
MulagadaArvindeswaraRao who is cousin of Sri
MulagadaThrivikramaRao, applicant in NGT have filed Spandana Petition

on 28.02.2023 vide Petitioner No. EAG20230228213 (copy enclosed as

ATTESTOR
Assistant Geologist,

0/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.DL
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Annexure-13) before District Administration regarding blasting of granite
rocks damaging their property and likely may harm their lives in
adjacent Quarry Leases to his land covered with Mango trees located in
Sy.No.348/3B, Nagampalli Village, Seethanagaram Mandal, East
Godavari District. But, the land documents produced by the Spandana
Petitioner, actually situated in R.S.No.238/1B (Copy enclosed as
Annexure-14). The distance between quarry face of periphery of the
mango garden more than 200 meters distance.

11. Further, it is submit that the field officials of this office has
inspected the area on 02.03.2023 in presence of the Spandana Petitioner
and reported that two quarry leases held by Smt. N.Kasi Annapurna and
Smt. N.Jeevendra are nearer to petitioner land. At the time of inspection,
the field officials has instructed Sri PulagamVeerababu, Quarry
Supervisor to take precautions while blasting operations and also
sprinkle water to avoid dust pollution and not to trouble adjacent Ryths.
Accordingly, Sri PulagamVeerababu, Quarry Supervisor has agreed and
given Statement in this regard (Copy enclosed as Annexure-15).

12. With regard averments made in paragraph 4 of the affidavit Brief
history (E) is denied as false. It is submitted that the respondents No. 7
& 8 operating the quarries after obtaining required statutory clearances
from State Environmental Impact Assessment Authority, Andhra Pradesh
and Andhra Pradesh Pollution Control Board (Copies enclosed as
Annexure-3 to 8).

13. With regard averments made in paragraph 4 of the affidavit Brief
history (F) is denied as false. It is submitted that this applicant claimed
that dust pollution caused by illegal mining is not only affecting the farm

and Nagampalli village and also Rajamahendravaram city is also far away

@(\%ﬂmﬂm&: o
Ass&sé E&)Tc%&;

0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.

Rajamahendravaram.
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from truth. The petitioner farm more than 200 meters distance away
from quarries and more than 1 Km distance from Nagampalli Village to
quarries and 35 Km distance from Rajamahendravaram to Nagampalli
via Korukonda.

14. With regard averments made in paragraph 4 of the affidavit Brief
history (G) is denied as false. It is submitted thatthe applicant Sri
MulagadaThrivikramaRao has stated in O.A. No 40 of 2023 that he is
having an extent of 2.54 acres in Sy.No.238-1B of Nagampalli village,
SeethanagaramMandal, East Godavari District and enclosed village map.
On perusal of information, the inspected authorities have identified the
land and noticed that the area covered with Mango trees and situated
towards West direction at distance above 200 mts from the quarry lease
held by SmtN.Jeevendra and above 250 mts from the quarry lease held
by Smt. N.Kasi Annapurna. The above two leases were granted in
R.S.No.241 of Nagampalli Village, SeethanagaramMandal, East Godavari
District, the residential houses located more than 1 Km distance. As per
Mines Safety Department and APPCB norms 500 meters distance from
residential locality is sufficient. Whereas in 0.A.304 of 2019 prescribed
by the Central Pollution Control Board (CPCB) that minimum distant of
200 meters from inhabited sites to be maintained when blasting is
involved. The present case is more than 200 meters distance in between
quarry face and mango garden periphery of the petitioner land. There are
no residential houses within the vicinity of the quarry.

15. With regard averments made in paragraph 4 of the affidavit Brief
history (H ) is denied as false. It is submitted that the leases granted

area in R.S.No.241 of Nagampalli Village, SeethanagaramMandal

covering
Slelynegeodads
ATTESTOR
_ Assistant Geologist, Andhra Pradesh, "
0/0 District Mines and Geology Officer, Rajamahendravaram.

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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total extent of 41.092 Ha is an isolated hillock height approximately 90
metres (270 feet) from ground level but not S0 feet height of the hillock
as mentioned by the petitioner. A copy of Google Earth Pro Map elevation
profile is enclosed relating to hillock situated in R.S.No.241 of
Nagampalli Village, Seethanagaram Mandal (Copy enclosed as Annexure-
16). Further, after obtaining required statutory clearances from State
Environmental Impact Assessment Authority, Andhra Pradesh and
Andhra Pradesh Pollution Control Board authorities for quarrying
activity allowed by this department (Copies of EC & CFOs of remaining

05 quarry leases are enclosed as Annexures-17).

16. Further, it is submitted that as per the records, Smt. N.Kasi
Annapurna has obtained last dispatch permit on 11.04.2022 validity
upto 09.01.2023 and Smt. N.Jeevendra obtained last dispatch permit on

15.12.2022 validity upto 12.02.2023.

iy Further, it is submitted that this office has not issued dispatch
permits to the 7th& 8% respondents after expiry of the CFO validity

issued by the APPCB, Kakinada.

18. Further, it is respectfully submitted that to comply the Hon’ble
NGT Orders dt.26.04.2023 in O.A. No.40 of 2023, this office has served
Notices to Smt. N.Kasi Annapurna and Smt. N.Jeevendra to stop quarry
operations until further orders vide Notice No0.9797/Q1/2014 and
9799/Q1/2014, dt.12.05.2023 respectively (Copies enclosed as
Annexure- 18 & 19).

19. Further, it is submitted that petitioner mentioned quarry leases for
Road Metal and Boulders in Sy. No: 241 of Nagampalli Village,
Seethanagaram Mandal, East Godavari District over an extent of 0.785
Hects held by Smt. N.Jeevendra and over an extent of 1.214 Hects held

Riuylre foadrdun
ATTESTOR

Assistant Geologist,
O/0District Mines and Geology Officer,

Gowt. of Andhra Pracesh,
Rajamahendravaram. E.G.Dt.
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by SmtN.Kasi Annapurna were inspected by the Technical staff and
Surveyor of O/o District Mines & Geology, Rajamahendravaram along
with Asst. Environmental Engineer, APPCB, Kakinada on 16.05.2023
and noticed there was no quarrying activity on the day of inspection and
submitted inspection findings of the quarrying activity. The outside
workings of Road Metal noticed by inspection team and assessed Road
Metal removed quantity, action will be initiated as per the provisions of
Andhra Pradesh Minor Mineral Concession Rules, 1966 (Copy enclosed
as Annexure-20).

20. It is submitted that this respondent craves leave of this Hon’ble
Tribunal to raise additional counter in the course of proceedings, if
required.

In the above circumstances, it is humbly prayed that this Hon’ble

Tribunal may be pleased to pass an appropriate order in the abovethe O.A No.

40 of 2023 and pass such further or other orders, as this Hon’ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus render

justice.
~
Solemnly affirmed Rajamahendravaram BEFORE ME
Andhra Pradesh on >
this the 20thday of May, 2023
and signed his name in my presence Advocate
»

ATTESTOR
Assistant Geologist,

0/o District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.DL
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VERIFICATION

I, M.Subrahmanyam, S/o Rama Koteswara Rao Mannem, Aged about 58 years,
Occ: District Mines and Geology Officer, Rajamahendravaram, Andhra Pradesh
do hereby verify that the contents of Para’s of Counter Affidavit are based on

record and information are true to the best of my knowledge and belief.

Hence, verified on the 20t day of MAY 2023 at

e Joadudl

TTESTOR
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Annexure - 1

£sH
COVERNMENT OF ANDHRA "Rggwc‘f ravaram
Proceedings MDEPARTMENT OF MINES AND G ahen

( :

ajam taay)
i M Genlo! Geo
S:Ih!: \’:l“\ s12nt Director of Mines and G g!'ﬂ and

P Vithsvarcivana Ran, M.Sc. A, Director © }mﬂl
Proceedings No. o2
:9799/Q/2014, Dat

R
ase for f
Sub Mines g i | of Quamy Le No.241 ©
Mes — Minor Mi - 1* Renewal 0 in S red i
!r:lelal & Bouiders, nv::r af:merea’::mt 1(,{ 0.785 Hef-fam;is:gct - Granted IE
fﬂagarnpam Village, Seethanagaram 'Mandal, East Gadavari Ut wf: ] 1.04.2015
’V:?ilv" of Smi NJeevendra for a further perford of 10 years W&
 Order ~ Isgya Regarding, to f
o
Ref:- : l r
1) Proceedings N0.927/Q/2021, Dt,22,02.2022 of the Deputy DI
2 {‘-1:\05 & Gealogy, Kakinada,
3 tter dated:19.03.2022 from Smt N.Jeevendra.
ecution of the lease deed in Form-G on 23-03-2022.
D E . Tk

has gra":'lt:doui;:‘\ ;he reference 1% citeq, the Deputy Director of Mines and Geology, Kakinagg
et ol k snewal of Quarry Lease for Road Metal & Boulders, over an extent of 0.7
" a further s:)do.zfﬂ of Nagampa Village, Secthanagaram Mandal, East Godavari District for
o this .
and amendments theregn fron; tord‘-'f and also subject to the satisfaction of APMMC Rules

ime to time,
In the reference ™ cited, the
documents for execution, The Quarry Le

grantee Smt N.Jeevendra has submitted required
3" cited.

ase deed was executed on 23-03-2022 vide reference

for extraction of Road Metal & Boulders, over an
agampalli Village, Seethanagaram Mandal, East
A i €.f. 11.04.2015 to 10.04.2025 subject to
the provisions of And i Concession Rules, 1966 subject to conditions
the specific conditions and general conditions

The lessee should maintain all the records and accounts in the prescribed forms
specified by the Government and submit necessary quarterly returns in Form-C so as to reach
the Director of Mines and Geology, Ibrahimpatnam,

: Vijayawada, Deputy Director of Mines and
Geology, Kakinada and Assistant Director of Mines a

" v - nd Geology, Rajamahendravaram for each
and every quarter as per Rules. ;
irector of Mines and Geology,
Rajamahendravaram,
To

Smt N.Jeevendra, W/o Veera Vekata Satya Subba Rao,

D.No.2-80, Nelaturu, Chagallu Village, Kovvury Mandal,
West Godavari District.

Co;':w submitted to :

'+ The Director of Mines and Geology, Ibrahimpatnam, Vijayawada for favour of
information.
* The District Collector, East Godavari District for favour of information.
* The Deputy Director of Mines and Geology, Kakinada for favour of information,

¢
i
4
i
L

Copy to the Tahsildar, Seethanagaram Mandal for information.

. Copy to the Labour Enforcement Officer, Rajamahendravaram together with lease deed P
: © -7 favour of information.

Assistant Geologist,
0/o District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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Annexure - 2

GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY
Proceedings of the Assistant Director of Mines and Geology, Rajamahendravaram
(Present : Sri M.Vishnuvardhana Rao, M.Sc., Asst. Director of Mines and Geology)

Proceedings N0:9797/Q1/2014. Date: 23-03-

Sub:- Mines & Quarries — Minor Minerals — 1*t Renewal of Quarry Lease for Road
Metal & Boulders, over an extent of 1.214 Hectare in Sy.No.241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari District — Granted in favour of
Smt N.Kasi Annapurna for a further period of 10 years w.e.f. 11.04.2015 - Work

order — Issued — Regarding.

'
H

Ref:- 1) Proceedings N0.926/Q/2021, Dt.22.02.2022 of the Deputy Director of
Mines & Geology, Kakinada.
2) Letter dated:19.03.2022 from Smt N.Kasi Annapurna.
3) Execution of the lease deed in Form-G on 23-03-2022.
. k%X
ORDER:
Through the reference 1* cited, the Deputy Director of Mines and Geology, Kakinada
has granted 1% Renewal of Quarry Lease for Road Metal & Boulders, over an extent of 1.214
Hectare in Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, East Godavari District for
a further period of 10 years in favour of Smt N.Kasi Annapurna subject to the conditions
mentioned in the appendix enclosed to this order and also subject to the satisfaction of APMMC
Rules 1966 and amendments thereon from time to time.

In the reference 2™ cited, the grantee Smt N.Kasi Annapurna has submitted required
' dgcuments for execution. The Quarry Lease deed was executed on 23-03-2022 vide reference
3 cited.

In view of the above permission is hereby accorded to Smt N.Kasi Annapurna for
commencement of the quarrying operations for extraction of Road Metal & Boulders, over an
extent of 1.214 Hectare in Sy.No.241 of Nagampalli village, Seethanagaram Mandal, East
Godavari District for a further period of 10 years w.e.f. 11.04.2015 to 10.04.2025 subject to
the provisions of Andhra Pradesh Minor Minerals Concession Rules, 1966 subject to conditions
specified in appendix enclosed and also subject to the specific conditions and general conditions
mentioned in the EC, CFE & CFO. The lessee should submit fresh/renewed CFE & CFO before
expiry of present EC, CFE, CFO.

The lessee should maintain all the records and accounts in the prescribed forms
specified by the Government and submit necessary quarterly returns in Form-C so as to reach
the Director of Mines and Geology, Ibrahimpatnam, Vijayawada, Deputy Director of Mines and
~ Geology, Kakinada and Assistant Director of Mines and Geology, Rajamahendravaram for each
~ and every quarter as per Rules. A /]
| A@A/’
Asst. Oivector of Minés antl Geology,
. Rajamahendravaram.

To .

Smt Kasi Annapurna,

W/o Surya Prakash Naidu, )

D.No.5-68, Danavaipeta, Chagallu Village & Mandal,

West Godavari District.

Copy submitted to :

« The Director of Mines and Geology, Ibrahimpatnam, Vijayawada for favour of
information.
. ]T_hhe glstniyt CDollector, East Godavari District for favour of information.
B e Deputy Director of Mines and Geology, Kakinada for favour of infi i
Copy to the Tahsildar, Seethanagaram Mandal for infénnation. e

~ Copy to the Labour Enforcement Officer, Rajamahendra
oy j varam together with lease deed plan for

Assistant Geologist
O/0 District Mines and Geo.’og);' Officer
Gowt. of Andhra Pradesh, .A

Raiamahendravaram. E.G.DL
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Annexure - 3

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The MineOwner
SMT N JEEVENDRA-LESSEE

D.No.-2-80, School Veedhi, Near Kalyanamandapam, Nethaluru, Chagallu
Village/Mandal, West Godavari District, Andhra Pradesh-534342 -534342

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to -the SEIAA vide proposal number
SIA/AP/MIN/227184/2021 dated 20 Nov.2021..The! partlculars of the environmental

clearance granted to the project" are as below. oo
\

1. EC Identification No. 3"‘ ’:"‘@223001AI5132318
2.  File No. { AP EG MIN 92021 3460
3. Project Type ¥/
4. Category \Bd, &
5. Project/Activity mcludmg

Schedule No. . N £
6. Name of Project e ' Smt N JEeVendra Lessee
7. Name of CompanyIOrgamzatlon ""“'SMTN JEEVENDRA LESSEE
8. Location of Project Andhra Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 26/01/2022 Member Secretary
SEIAA - (Andhra Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

@ma,&m@mgu
Assfstant 'Geologist,

0/0 District Mines and Geology Officer,
Gowt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
92021 3460 Date of Issue EC - 26/01/2022 Page 1 of 10

EC Identification No. - EC22B001AP132318  File No. - AP EG MIN
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh

Ministry of Environment, Forests & Climate Change

Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/MIN/7/2021/3347/172.78/169.67

Sub: SEIAA, A.P. — 0.785 Ha. Road Metal of Smt. N Jeevendra at Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal, East Godavari District, Andhra
Pradesh - Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 20.11.2021
(SIA/AP/MIN/227184/2021), seeking Environmental Clearance for the proposed mine of
0.785 Ha Road Metal at Sy. No. 241, Nagampalli Village, Seethanagaram Mandal,
East Godavari District, Andhra Pradesh in favour of Smt. N Jeevendra. It was reported
that the nearest human habitation viz., Nagampalli (V) exists at a distance of about 0.70
Km from the mine lease area. It was noted that the capital investment of the project is

Rs.40.0 Lakhs and capacity of the project is as follows:

Mining of Road Metal- 20,160 m*/Annum in 0.785 Ha.

II. As seen from the Mining plan approved by the competent Government

following two aspects are noted.

i. The location of the mine is as follows:

Authority the

SLNo

Latitude

Longitude

1

17°13'34.63502"N

81°45'09.18142"E

17°13'30.72658"N

81°45'07.17010"E

17°13'29.69990"N

81°45'08.80978"E

3
3.
4,

17°13'33.49978"N

81°45'10.74180"E

ii. It is an open cast semi-mechanized mine. Life of Mine is 11 Years. The total mine lease

area is 0.785 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal
has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 14.12.2021 to 16.12.2021. The project proposal is for mining

Road Metal in an area of 0.785 Ha with a proposed production quantity of R

oad Metal- 20,160

EC Identification No. - EC22B001AP132318  File No. - AP EGMIN 920213460 Date of Issue EC - 26/01/2022 Page 2 of 10
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m3/Annum with a condition that the total production during a scheme should be limited to the
approved quantity as per Mining scheme/ plan. The proposed project falls under Item No. 1(a)
of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect of non-coal mine lease). The project proponent
and their consultant, M/s. Sai Manasa Consultant attended the meeting. The Committee noted
that as per cluster letter issued by the Asst. Director of Mines & Geology, Rajahmundry, vide
Letter dated: 16.08.2021, there are six existing quarry areas within the radius of 500 mtrs area.
The project falls under B2 category as per the MoEFCC Notification No. S.0.2269(E),dated 1st
July, 2016. The Committee after examining the project proposals, presentations, MoEF&CC’
Notifications & OMs and detailed deliberations, recommended for issue of Environmental
Clearance for Road Metal- 20,160 m3/Annu. The life of mine is 11 years. The committee in
the appraisal report clearly stated that they have approved the approved Mining Plan, Form-I/II,
PFR/DPR and EMP for compliance by the proponent. The State Level Environment Impact
Assessment Authority (SEIAA), in its meeting held on 05.01.2022 & 06.01.2022 examined the
proposal and the recommendations of SEAC and decided to accept SEAC recommendations
aforesaid for strict compliance by the proponent and to issue EC. The SEIAA, A.P hereby
accords Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and
general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

iii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

iv. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

V. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per

approved mining plan
Assztant Geologist,

0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,

EC Identification No. - EC22B001AP132318  File No. - AP EG MIN'8 2051 3460~ Dt 5+ iates £ -26/01/2022  Page 3 of 10
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ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

iii. ~ Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must
be obtained by the proponent.

v.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded
should be regularly submitted to the Ministry including its Regional office located at
Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence of regulatory Authority must be obtained
by the proponent.

vi.  The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise Pollution
(Regulations & Control) Rules, 2010 by implementing the following noise control
measures.

o  Proper and regular maintenance of vehicles and other equipment.

o  The proponent shall ensure that there shall be no excessive noise, while taking
up mining activity.

o The workers employed shall be provided with protection equipment and
earmufTs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

EC |dentification No. - EC22B001AP132318  File No. - AP EGMIN 920213460 Date of Issue EC - 26/01/2022 Page 4 of 10
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viii. ~ Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory
Authority must be obtained by the proponent, without which, mining shall not be
taken up.

ix.  The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is 4.50 KLD.
Out of that 1.80 KLD is used for Water sprinkling on haul Roads; 1.70 KLD is used
for Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

ii.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii. =~ The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority.

v.  Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

vi.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

Assigant Eeologist’. [

0/o District Mines and Geology Officer,
Govt. of Andhra Pradesh,

et j endravaram. E.G.Dt.
EC Identification No. - EC22B001AP132318  File No. - AP EG Hﬁﬁa@%m B it s T
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3) Solid Waste :-

i.  Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

ii. Overburden: The proponent of mine shall take steps so that the overburden, waste
rock. rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be
suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. =~ The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence of Regulatory Authority must be taken for this activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

vi.  The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 11.0 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

EC Identification No. - EC22B001AP132318  File No. - AP EG MIN 920213460 Date of Issue EC - 26/01/2022 Page 6 of 10
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The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment™ & “Consent for Operation™ shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

;3' , : i
Assistant Geologist,

O/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh, '
Rajamahendravaram., E.G.Dt.

Page 7 of 10



20

xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

Xvi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.4.88
Lakhs and Recurring cost Rs.4.98 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MOEF&CC’s office Memorandum No.F.No.22-65/2017-
IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,
Vijayawada.

xix. Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1¥June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14" September, 2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

EC Identification No. - EC22B001AP132318  File No. - AP EGMIN 920213460 Date of Issue EC - 26/01/2022 Page 8 of 10
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xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by

SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-II) Department wherever applicable.

xxvi. Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

xxviii. The environmental statement for each financial year ending 31* March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

Xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.’

xxxil. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
condftfons 1s not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

XXXiV. SEI{\A also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false

information.
v

Assistant Geologist,
0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

 MEMBER SECRETARY, MEMBER,  CHAIRMAN,
SEIAA,AP. SEIAA, A.P.  SEIAA,A.P.

To

Smt. N Jeevendra, Lessee,
D.No. 2-80, School Veedhi,
Near Kalyanamandapam,
Neethaluru, Chagallu (V&M),
West Godavari District-534342,
Andhra Pradesh,

Ph.No. 9440730376

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Kakinada, APPCB for information.

The Regional Officer, MoOEF&CC, Gol, Vijayawada for kind information.

The Secretary, MoEF&CC, Gol New Delhi for kind information.

Monitoring cell, MoOEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

o B e i e

EC Identification No. - EC22B001AP132318  File No.-AP EG MIN 92021 3460 ‘Date of Issue EC - 26/01/2022 Page 10 of 10
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Annexure - 4

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The MineOwner
SMT KASI ANNAPURNA-LESSEE

D.No.-5-68, Danavaipet, Chagallu Village/Mandal, West Godavari District,
Andhra Pradesh -534342

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted<to .the-SEIAA vide proposal number
SIA/AP/MIN/227134/2021 dated 20-Nov.2021..The partlculars of the environmental
clearance granted to the pro;ect are as below. 7.

'é ; \\

1.  EC Identification No. 5'—‘E¢223001A|5110674
2. File No. { - AP EG MIN 92021 3459
3. Project Type A E
4. Category 1
5. Project/Activity mcludtng

Schedule No. AR, i 7
6. Name of Project %, 'i‘\ = Smt KaSLAnnapuma-Lessee
7. Name of Company.’Orgamzatlon “"“SMTKASI ANNAPURNA-LESSEE
8. Location of Project * ‘Andhra Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 26/01/2022 Member Secretary
SEIAA - (Andhra Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Assistant Geologist,
0/0 District Mines and Geology Officer,
Govt. of Andira Pradesh,
Rajamahendravaram. E.G.Dt.
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State Level Environment Impact Assessment Authority (SEIAA
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE
Order No. SEIAA/AP/VZM/MIN/7/2021/3347/172.75/169.66
Sub:  SEIAA, A.P. — 1.2145 Ha Road Metal Mine of Smt. Kasi Annapurna at Sy.No:

241, Nagampalli Village, Seethanagaram Mandal, East Godavari District,
Andhra Pradesh - Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 20.11.2021
(SIA/AP/MIN/227134/2021), seeking Environmental Clearance for the proposed mine of
1.2145 Ha Road Metal at Sy. No. 241, Nagampalli Village, Seethanagaram Mandal,
East Godavari District, Andhra Pradesh in favour of Smt. Kasi Annapurna. It was
reported that the nearest human habitation viz., Nagampalli (V) exists at a distance of about
0.72 Km from the mine lease area. It was noted that the capital investment of the project is
Rs.48.0 Lakhs and capacity of the project is as follows:

Mining of Road Metal & Building Stone — 23,940 m*/Annum in 1.2145 Ha.

II. As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

i. The location of the mine is as follows:

SLNo

Latitude

Longitude

1.

17°13'30.09520"N

81°45'12.27939"E

17°13'27.88439"N

81°45'11.70901"E

17°13'29.69990"N

81°45'08.80978"E

17°13'33.49978"N

81°45'10.74180"E

17°13'32.67029"N

81°45'11.88349"E

ol ol b oy

17°13'30.33250"N

81°45'11.28342"E

ii. It is an open cast semi-mechanized mine. Life of Mine is 9.56 Years. The total mine lease

area is 1.2145 Ha.

EC Identification No. - EC22B001AP110674

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The propos.al
has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the

File No. - AP EG MIN 92021 3459 Date of Issue EC - 26/01/2022

Page 2 of 10
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application, in its meeting held on 14.12.2021 to 16.12.2021. The project proposal is for mining
Road Metal & Building stone in an area of 1.2145 Ha with a proposed production quantity of
Road Metal & Building Stone — 23,940 m3/Annum with a condition that the total production
during a scheme should be limited to the approved quantity as per Mining scheme/ plan. The
proposed project falls under Item No. 1(a) of the schedule of the EIA Notification 2006 and its
amendments thereof - (i). Mining of minerals (<100 ha of mining lease area in respect of non-
coal mine lease). The project proponent and their consultant, M/s. Sai Manasa Consultant
attended the meeting. The Committee noted that as per cluster letter issued by the Asst. Director
of Mines & Geology, Rajahmundry, vide Letter dated: 16.08.2021, there are six existing quarry
areas within the radius of 500 mtrs area. The project falls under B2 category as per the MoEFCC
Notification No. S.0.2269(E),dated 1st July, 2016. The Committee after examining the project
proposals, presentations, MoEF&CC® Notifications & OMs and detailed deliberations,
recommended for issue of Environmental Clearance for Road Metal & Building Stone —
23,940 m3/Annum. The committee in the appraisal report clearly stated that they have approved
the approved Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the proponent. The
State Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
05.01.2022 & 06.01.2022 examined the proposal and the recommendations of SEAC and
decided to accept SEAC recommendations aforesaid for strict compliance by the proponent and
to issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para No. I under the provisions of the EIA Notification 2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to implementation of the
following specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

iii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

iv. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

V. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per

approved mining plan
As:.!stw

0/0 District Mines and Geology Officer,
Gowvt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must
be obtained by the proponent.

v.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded
should be regularly submitted to the Ministry including its Regional office located at
Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence of regulatory Authority must be obtained
by the proponent.

vi.  The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise Pollution
(Regulations & Control) Rules, 2010 by implementing the following noise control
measures.

o  Proper and regular maintenance of vehicles and other equipment.

o  The proponent shall ensure that there shall be no excessive noise, while taking
up mining activity.

o The workers employed shall be provided with protection equipment and
earmuffs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

EC Identification No. - EC22B001AP110674  File No.-AP EGMIN 920213459 Date of Issue EC - 26/01/2022 Page 4 of 10
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viii. =~ Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory
Authority must be obtained by the proponent, without which, mining shall not be
taken up.

ix.  The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is 5.4 KLD.
Out of that 2.4 KLD is used for Dust suppression on haul roads; 2.0 KLD is used for
Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

ii.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii. ~ The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority.

v.  Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

vi.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

nt Geologist,
O/o District Mines and Geoiogy Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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3) Solid Waste :-

i.  Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

ii.  Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be
suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. ~ The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence of Regulatory Authority must be taken for this activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

vi.  The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 9.56 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

EC Identification No. - EC22B001AP110674  File No. - AP EG MIN 920213459 Date of Issue EC - 26/01/2022 Page 6 of 10
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Xiv.
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The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation™ shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

A

ssistant Geologist,

O/0District Mines and G eoiagy Officer,
Govt. of A

_ fira Pradesh,
Rajamahendravaram. E.G.Dt.
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xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

Xvi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.4.88
Lakhs and Recurring cost Rs.4.98 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-65/2017-
TA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,
Vijayawada.

xix. Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1% June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14™ September, 2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.
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xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-11) Department wherever applicable.

xxvi. Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

xxviii. The environmental statement for each financial year ending 31® March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.’

xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above ™
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false

information.
I ‘2 Uﬁg 0 QSS &tﬂt (
AssiStant Geologist,

0/o District Mines and Geology Officer,
Govt. of Andira Pradesh,
Rajamahendravaram. E.G.Dt
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xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability

e Insurance Act, 1991 along with their amendments and rules.
:MEMBER SECRETARY, MEMBER, ~ CHAIRMAN,
~ SEIAA,AP. SEIAA, A.P. ~ SEIAA,AP.
To

Sri M. Kasi Annapurna, Lessee,

D.No. 5-68, Danavaipet, Chagallu (V&M),
West Godavari District,

Andhra Pradesh,

Ph.No. +91 9963547535

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Kakinada, APPCB for information.

The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.

The Secretary, MoOEF&CC, Gol New Delhi for kind information.

Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

o Al ol
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Annexure - 5

— ANDHRA PRADESH POLLUTION CONTROL BOARD
e ZONAL OFFICE :: VISAKHAPATNAM
==

“‘{‘-’ D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
Ph : 0891-2719380

RED CATEGORY
CONSENT ORDER FOR ESTABLISHMENT
Order No.6600/APPCB/Z0-VSP/KKD/CFE/2022 Date: 15.02.2022
Sub: APPCB - ZO - VSP - CONSENT FOR ESTABLISHMENT (CFE) - 0.785 Ha. Road
Metal mine of Smt. N. Jeevendra at Sy.No: 241, Nagampalli Village,
Seethanagaram Mandal, East Godavari District - Consent for Establishment of

the Board under Section 25 of Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981

- Issued - Reg.
Ref: 1) EC Order No. SEIAA/AP/EG/MIN/7/2021/3347/172.78/169.67,
Dt.26.01.2022.
2) CFE application received at Regional Office, Kakinada on 31.01.2022 through
OCMMS.

3) R.O’s inspection report received at Z0, Visakhapatnam on 07.02.2022.
4) CFE committee meeting held on 11.02.2022 at APPCB, ZO, Visakhapatnam.

LE 2]
1. Smt. N. Jeevendra submitted an application to the Board vide ref. 2™ cited, seeking
Consent for Establishment (CFE) to carryout semi mechanized open cast mining to
%_ excavate the following mineral with installed capacities as mentioned below, with a

Q' ﬁpmed project cost of Rs.40.0 Lakhs. (Rupees forty lakhs only).
'/\ S.

; <) No Name of the Products Capacity
N '

2. As per the application and Environmental Clearance (EC) Order, the above mining
activity is to be carried out at Sy.No.241, Nagampalli Village, Seethanagaram
Mandal, East Godavari District at the following geo co-ordinates in an area of

Mining of Road Metal over an extent

L of 0.785 Ha.,

20,160 m?*/annum

0.785Ha.
S.No Latitude Longitude
L 17°13'34.63502"N 81°45'09.18142"E
2. 17°13'30.72658"N 81°45'07.17010"E
3. 17°13'29.69990"N 81°45'08.80978"E
4. 17°13'33.49978"N 81°45'10.74180"E

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control
Board, Regional Office, Kakinada on 05.02.2022 and found that the mine is surrounded
by East: Hillock; West: Hillock followed by puntha road; North: Hillock & South:
Hillock followed by road. Nagampalli Village existing is at a distance of about 700m

from the mine area.

4. The Board, after careful scrutiny of the application, verification report of Regional

Officer, Kakinada and recommendation of the CFE Committee, hereby issue CONSENT
Page 1 of 4

4 ¢

Govi. Ot )

VYL :
> ahendravaram. E.G.Ot

Raja:'ﬂ;.im'u';i‘.....an...un .



34

FOR ESTABLISHMENT to the mine, under Section 25 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of Pollution)
Act, 1981 and the rules made there under. This Order is issued to mine the mineral
mentioned at para (1) only.

5. This Consent Order issued is subject to the conditions mentioned in Schedule 'A" and
Schedule 'B".

6. This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

7. This order is valid for a period of 7 Years or the expiry date of mine lease or land

lease period issued by the Government of A.P., whichever is earlier.

Digitally signed by

Rajendra Rajendra Reddy Thuraka
Date: 2022.02.15
Reddy Thuraka 17:32:56 +05'30

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules “A & B".

To

Smt. N. Jeevendra,

Sy.No.241, Nagampalli Village,
Seethanagaram Mandal,

East Godavari District.

- Copy to Environmental Engineer, AP Pollution Control Board, Regional Office,
Kakinada for information and necessary action.

Page 20f 4
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SCHEDULE -A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2. Separate energy meters shall be provided for water consumption and air pollution
control equipments to record energy consumed.

3. The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

4. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

5. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

6. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

7. The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

8. If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE-B

SPECIAL CONDITIONS:

1. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval.

2. Suitable blasting method shall be adopted to control dust emissions as per DMG approved
mining plan.

3. The regulations for danger zone (500m) prescribed by Directorate General of Mines Safety
also have to be complied compulsorily and necessary measures should be taken to
minimize the impact on Environment.

4. Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment.

5. The proponent shall construct retention wall around the dump and also construct garland
drain to arrest mined particles being carried away as run off during rainy season around
the dump yard.

WATER:

6. The source of water is bore well and the maximum permitted water consumption shall

not exceed the following quantities.
S. No. Purpose Quantity
A Dust suppression 1.8 Kilo Liters/Day
2. Green belt 1.7 Kilo Liters/Da
2. Domestic 1.0 Kilo Liters/Day
Total | 4.5 Kilo Liters/Day

7. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Purpose Quantity
3 Domestic 0.5 Kilo Liters/Day
Total 0.5 Kilo Liters/Day
S.No. Wastewater generation Mode of disposal
p = Domestic: 0.5 Kilo Liters/Day Septic tank.

AIR:

8. The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity - S0z - 80 pg/m?, NOx - 80 pg/m3, PMas - 60 pg/m3,
PM1o - 100pg/m3,

Noise levels: Day time (6 AM to 10 PM) - 75 dB (A),
Night time (10 PM to 6 AM) - 70 dB (A).

9. The proponent shall provide dust suppression measures like water spraying

arrangements on haul roads, loading & unloading areas and material handing areas.

Page 3 of 4
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10. The air pollution control equipment like water sprinklers shall be installed along with the

commissioning of the activity.

11.The proponent shall establish one AAQ monitoring station at the periphery of the mine

area in the wind prone direction and submit the analysis reports to Regional Office,
APPCB, Visakhapatnam regularly.

12. The mining activity shall take measures to comply with the provisions laid down under

Noise pollution (Regulation and Control) Amendment Rules, 2010 dt.11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

13.The mining activity shall take appropriate measures to ensure that the ground level

14.

5

16.

17.

18.

19.

20.
Z1.
2Z.

23.

26.
27.

28.

29.

30.

To

concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 18.11.2009.

The proponent shall ensure compliance of guidelines issued in G.O. RtNo.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No.40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated:
26.01.2022.

The mining shall be carried out as per the approved mine plan.

The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

The proponent shall utilize the top soil for green belt development.

The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

The proponent shall maintain a setback distance of 7.5 mts buffer zone all around the
mine lease area and develop greenbelt with tall growing trees. Greenbelt development
shall be started along with the construction activity.

The avenue plantation with all plants of at least 1.5 m height for 1 km length of the
approach road on either side of the road is to be developed and marinated entire
greenbelt should be developed in the first itself.

. The fugitive emissions from all sources shall be controlled regularly.
. The proponent shall take necessary measures for control of air pollution which would

be generated during excavation and transportation of the mined material as committed
in the EMP / approved mine plan.

The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without prior
approval from the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution

control Acts. : . )
The order is issued without prejudice to the rights and contentions of this Board in any

court of law. ' y
The Board reserves its right to modify above conditions or stipulate any additional

conditions including revocation of this order in the interest of environment protection.
. d Digitally signed by Rajendra
RaJ endara Reddy Thuraka

Date: 2022.02.15 17:33:07
Reddy Thuraka ;o530
JOINT CHIEF ENVIRONMENTAL ENGINEER

smt. N. Jeevendra,

Sy.No: 241, Nagampalli Village,
Seethanagaram Mandal,

East Godavari District.

Page 4 of 4
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Annexure - 6

ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE :: VISAKHAPATNAM
===
T4 D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018,

Ph:0891-2719380

RED CATEGORY

Sub:  APPCB - Z0 - VSP - CONSENT FOR ESTABLISHMENT (CFE) - 1.2145 Ha Road
Metal Mine of Smt. Kasi Annapurna, Sy.No.241, Nagampalli Village,
Seethanagaram Mandal, East Godavari District - Consent for Establishment of
the Board under Section 25 of Water (Prevention and Control of Pollution) Act,

1974 and under Section 21 of Afr (Prevention and Control of Pollution) Act, 1981
- Issued - Reg.

Ref: 1) EC  Order No.  SEIAA/AP VZM/MIN/7/202
D2, /AP/VIM/MIN/7/ 1/3347/172.75/169.66,
2) glc’:ll;wz;rsplication received at Regional Office, Kakinada on 01.02.2022 through

3) RO’sinspection report received at Z0, Visakhapatnam on 07.02.2022.
4) CFE committee meeting held on 11.02.2022 at APPCB, Z0, Visakhapatnam,

# ok %

1. Smt. Kasi Annapurna submitted an application to the Board vide ref. 20 cited,
sceking Consent for Establishment (CFE) to carryout semi mechanized open cast
mining to excavate the following mineral with installed capaclties as mentioned below,
with a proposed project cost of Rs.48.0 Lakhs. (Rupees forty elght lakhs only).

NS") Name of the Products Capacity
Mining of Road Metal & Building
1| stone over an extent of 1.2145 Ha 420 0/annum

2. As per the application and Environmental Clearance (EC) Order, the above mining
activity is to be carried out at Sy.No: 241, Nagampalli Village, Seethanagaram

Mandal, East Godavari District at the following geo co-ordinates in an area of 1.2145

Ha.
S.No Latitude Longltude
1. 17°13'30.09520"N 81°45'12,27939"E
2. 17°13'27.88439"N 81°45'11,70901"E
3. 17°13'29.69990"N 81°45'08.80978"E
4, 17°13'33.49978"N 81°45'10.74180"E
5. 17°13'32,67029"N 81°45'11.88349"E
6. 17°13'30.33250"N 81°45'11.28342"E

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control
Board, Regional Office, Kakinada on 05.02.2022 and found that the mine is surrounded
by East: Hillock; West: Hillock followed by Puntha Road; North: Hillock & South:
Hillock followed by Puntha Road. Nagampalli Village existing is at a distance of about

720m from the mine area.
Page 1 ul'd
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4, The Board, after careful scrutiny of the application, verification report of Reglonal
Officer, Kakinada and recommendation of the CFE Committee, hereby Issue CONSENT
FOR ESTABLISHMENT to the mine, under Sectlon 25 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21 of Alr (Prevention and Control of Pollution)
Act, 1981 and the rules made there under. This Order 15 Issued to mine the mineral

mentioned at para (1) only.
5. This Consent Order issued Is subject to the conditions mentfoned In Schedule ‘A’ and

Schedule 'B',

6. This order is Issued from pollution control point of view only. Zoning and other
regulations are not considered.

7. This order is valid for a period of 7 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P,, whichever is carller,

; Digltally signed by
Rajendra Rajendra Reddy Thuraka
Date: 2022.02.15 17:32:05
Reddy Thuraka o>

JOINT CHIEF ENVIRONMENTAL ENGINGER

Iinch Schedules "A & B,

To

Smt. Kasi Annapurna,

Sy.No.241,

Nagampalli Village, Scethanagaram Mandal,
East Godavari District.

- Copy to Environmental Engineer, AP Pollution Control Board, Regional Office,
Kakinada for information and necessary action,

w2 0f 4
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L. Progress on implementation of the project shall be reported to the concerned Regional
Ofice. AP, Pollution Control Board once in six months.

2. Separate energy meters shall be provided for water consumption and air pollution
control equipments to record energy consumed.

3. The proponent shall obtain Consents for Operation from APPCB, as required under sec,
25/26 of the Water (P&C of P) Act. 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

s i';:m:hs:anding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act. 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

nsent of the Board shall be exhibited in the factory premises at a conspicuous

place for the information of the inspection officers of different departments,

& Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

. The R-::Ies and Regulations notified by Ministry of Law and Justice, Government of India

regarding the Public Liability Insurance At, 1991 shall be followed. ‘
lc.ﬂ...iezp:ro_::o\nverzt is ag\gr}ex'gd by this order made by'A.P. Pollution Control Board under

Sec. 25 of Vater (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air

(Pre?'e:':::on & Control of Pollution) Act’ 1981 he may within 30 days from the date on

receipt of the order prefer an appeal before concerned Authority,

SPECIAL CONDITIONS: B

1. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval

2. Suitable blasting method shall be adopted to control dust emissions as per DMG approved
mining plan.

3. The regulations for danger zone (500m) prescribed by Directorate General of Mines Safety
also have to be complied compulsorily and necessary measures should be taken to

minimize the impact on Environment.

Garland drain and siltation ponds of appropriate size should be constructed for the

working pit to arrest flow of silt and sediment.

5. The proponent shall construct retention wall around the dump and also construct garland
drain to arrest mined particles being carried away as run off during rainy season around
the dump yard.

WATER:

6. The source of water is bore well and the maximum permitted water consumption shall
not exceed the following quantities.

wn
o
w
[w]
(2]

=1

o0

:[.

S. No. Purpose Quantity
1. Dust suppression 2.4 Kilo Liters/Day
2. Green belt 2.0 Kilo Liters/Day
3. Domestic 1.0 Kilo Liters/Day
Total | 5.4 Kilo Liters/Day

7. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Purpose Quantity
1. | Domestic 0.5 Kilo Liters/Day
Total 0.5 Kilo Liters/Day
S.No. Wastewater generation Mode of disposal
1 Domestic: 0.5 Kilo Liters/Day Septic tank.

g.l&The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity = 502 = 80 pg/m3, NOx - 80 pg/m3, PM25 - 60 pg/m3,
PM1o=-100ug/m3,
Noise leyels: Day time (6 AM to 10 PM) - 75 dB (A),
Night time (10 PM to 6 AM) - 70 dB (A).
9. The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas,

PaeeYofd
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10, The air pollution control equipment like water sprinklers shall be Installed along with the

ssloning of the activity.
11 ;(I’Ir;"?::)pnncn’; shall establish one AAQ monitoring stntl‘anl at the ;:crttph;,y I,,[ ";"‘Or;}:n:
.n mlln the wind prone direction and submit the analysls reports to eplona co,
red

APPCB, Visakhapatnam regularly. < to comply with e oS AT

{ ty shall take measure :
12.'l]\.ll;fcl(:][l;:)ll'l‘\?llq(fx:h(/:lz‘;u‘lnlion and Control) Amendment Rules, 2010 dt.1 1,01.2010 Issued

)y s 1 IS

b y ]\I()E ‘\(l' (UI to C(Hl" 01 (hc nOlSC to thc p‘cSCl led ICVC '

1 I c n\““n’[' HCU Ity Sh: aK pp p Itltc casures to ensure thﬂl thc pround l(!v(:l
3.[1 4 \Y "t”c“ ropr measur ons

oncentrations shall comply with revised Natlonal Amblent Quality Norms notifled by
c s
MoE&F, Gol on 18.11.2009.

: all ensure compliance of guldelines fssued In GO. RtNo.239,

Mv?i-::é.g;?;(;);gnatn;]}wcmo No. covid-19/2020/HMFW, dt.18.04.2020 Issucd by Medical,
health and Family welfare department, Government of AP and the Minlstry of Home
Affairs order No.40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

15.The proponent shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

16. The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated:
26,01.2022.

17. The mining shall be carried out as per the approved mine plan.

18. The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

19. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

20. The proponent shall utilize the top soil for green belt development.

21. The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

22. The proponent shall maintain a setback distance of 7.5 mts buffer zone all around the
mine lease area and develop greenbelt with tall growing trees. Greenbelt development
shall be started along with the construction activity.

23. The avenue plantation with all plants of at least 1.5 m height for 1 km length of the
approach road on either side of the road is to be developed and marinated entire
greenbelt should be developed in the first itself.

24. The fugitive emissions from all sources shall be controlled regularly.

25. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP / approved mine plan.

26. The proponent shall not operate the mine without obtaining CFO of the Board.

27. The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without prior
approval from the Board.

28, Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

29. The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

30. The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

. ' Digitally signed by Rajendra
Rajend ra " Reddy Thuraka

Reddy Thura ka 53}5?;3‘022.02.15 17:32:17

JOINT CHIEF ENVIRONMENTAL ENGINGER
Te
Smt. Knsi Aanapiirna,
Sy.No: 241,
Nagampalli Village, Scothanagaram Maundal,
Eant Gednvarl Disteet,

['ge 4 ol
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Annexure - 7
ANDHRA PRADESH POLLUTION CONTROL BOARD
— ZONAL OFFICE :: VISAKHAPATNAM
——==%__ | No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
S Ph : 0891-2719380
a1
RED CATEGORY
CONSENT ORDER

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

1.2145 Ha Road Metal Mine of Smt. Kasi Annapurna,
Sy.No.241,

Nagampalli Village, Seethanagaram Mandal,

East Godavari District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet o Max Daily ; 5
No. Outlet Description Discharge Point of Disposal
1 Domestic 0.5 Kilo Liters/Day Septic tank
ii) Emissions from chimneys:
Chimney _ A Quantity of Emissions at
No. Description of Chimney peak flow (m?/hr)

This consent order is valid for the following products along with quantities indicated only:

S. No. Products Quantity
Mining of Road Metal & Building
% stone over an extent of 1.2145 Ha e

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.01.2023,

T JOINT CHIEF ENVIRONMENTAL ENGINEER
o

Smt. Kasi Annapurna,
Sy.No.241,

Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information
and necessary action.

L
ooy
‘ Assistant Geologist,
0/0 District Mines and Geology Officer,
(_Eovt. of Andhra Pradesh,
Rajamahendravaram, E.G.Dt,
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend
/ sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with CFE conditions as
per commitment given in the undertaking letter dated 19.02.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The mining unit shall carryout mining activity within the respective boundaries only,
as mentioned in EC Order dated 26.01.2022 and in CFE order dated 15.02.2022.

4, The mining unit shall adopt suitable mining methods as per approved mining plan &
DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG
approved mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety shall also have to be complied compulsorily and necessary measures should be
taken to minimize the impact on Environment.

: .
7. The source of water being bore well. The following is the permitted water
consumption:
S. No. Purpose Quantity
1 Dust suppression 2.4 Kilo Liters/Day
2 Green belt 2.0 Kilo Liters/Day
3 Domestic 1.0 Kilo Liters/Day

Total | 5.4 Kilo Liters/Day
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Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AIR:

8. The industry shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:
10. The mining unit shall construct and maintain the following measures to control erosion
of dumps:

» Retention/toe walls shall be provided and maintained at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.
11. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow of silt and sediment.

13. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15. The mining unit shall ensure compliance of guidelines issued in G.0. Rt.No.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17.The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Vijayawada in the Environmental Clearance order dated: 26.01.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. D1_1mping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled

and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24.The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy

season around the dump yard.
Sleaphregooend,,

Assistant Geologist,
0/0 District Mines and Geology Officer,
Gowvt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29.The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01t January and 015t July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
Smt. Kasi Annapurna,
Sy.No.241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.
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Annexure - 8

ANDHRA PRADESH POLLUTION CONTROL BOARD
— ZONAL OFFICE :: VISAKHAPATNAM
—=S%__ D No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.

—— .
T Ph : 0891-2719380
<N
RED CATEGORY
CONSENT ORDER

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules’) to:

0.785 Ha., Road Metal mine of Smt. N. Jeevendra
Sy.No: 241,

Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet R Max Daily . .
No. Outlet Description Discharge Point of Disposal
1 Domestic 0.5 Kilo Liters/Day Septic tank
ii) Emissions from chimneys:
Chimney o . Quantity of Emissions at
o Description of Chimney peak flow (m?/hr)

This consent order is valid for the following products along with quantities indicated only:

S. No. Products Quantity
Mining of Road Metal over an
1. 3
extent of 0.785 Ha., e

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.01,.2023,

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
Smt. N. Jeevendra
Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information

and necessary action.

Assistant Geologist,
0/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
ahendravaram. E.G.DL

PL Ldll-—
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend
/ sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B
SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with CFE conditions as
per commitment given in the undertaking letter dated 19.02.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The mining unit shall carryout mining activity within the respective boundaries only,
as mentioned in EC Order dated 26.01.2022 and in CFE order dated 15.02.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan &
DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG
approved mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety shall also have to be complied compulsorily and necessary measures should be
taken to minimize the impact on Environment.

WATER:
7. The source of water being bore well The following is the permitted water
consumption:
S. No. Purpose Quantity
o Dust suppression 1.8 Kilo Liters/Day
2 Green belt 1.7 Kilo Liters/Day
3 Domestic 1.0 Kilo Liters/Day
Total | 4.5 Kilo Liters/Day
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Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AIR:

8. The industry shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:
10. The mining unit shall construct and maintain the following measures to control erosion
of dumps:

» Retention/toe walls shall be provided and maintained at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.
11. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow of silt and sediment.

13. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15.The mining unit shall ensure compliance of guidelines issued in G.0. RtNo.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17. The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Vijayawada in the Environmental Clearance order dated: 26.01.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24.The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy

season around the dump yard.

. Assistant Geologist;
O/o District Mines and Geology Officer,
Govt. of Anchra Pradesh '
Rejamahendravaram. E.G.bt.
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25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29.The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 015t January and 015t July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
Smt. N. Jeevendra
Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.
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Annexure - 9

@05 (53§ AU WY ANDHRA PRADESH B 034089
o R L AR A Vg Aﬁm
5 -2 30 (08 - £ ade b o .
m{_gm,gm;&gm[( ~ o f 90 S.V,, RAJAMAHENDRAVARAM
_ LIC. RL. N0.04-28-036/2022
:
g
; ME

memorandum of understanding (Agreement) between Mrs. M
agendra Reddy, Survey No. 236/2, Kannavaram Village,
%ajanagaram Mandal, East Godavari Dist. (Herein referred to as First

arty)
And

%mt N. Jeevendra, W/o Veera Venkata Satya Subba Rao, representec
by its Lease, Door No0.2-80, Nelaturu, Chagallu Village, Kovvuru
Mandal, West Godavari Dist. (Herein after referred to as Second Party)

‘Nhereas Smt N. Jeevendra, W/o Veera Venkata Satya Subba Rao

{Second Party) assigns Mrs. M. Nagendra Reddy (First Party) which is
he competent agency with the explosive use license No.
/HQ/AP/22/688(E51917) in Form - 22 of Indian Explosives Act 1983,
or conducting blasting operations using explosives required for Road

@-netal over an extent of 0.785 Hecht's in Sy. No.241 of Nagampalli
illage, Seethanagaram Mandal, East Godavari Dist.

For Medapati Nagendra Regddy
L 7t ,./a—/yjﬁ

y Proprietor

: &

| _ Assistant Geolo ist;
g 0/0 District Mines and Geo%og; Officer,

Gowt. of Andhra Pradesh,
Rajamahendravaram, E.G.Dt.

Smt N. Jeevendra

Lease Holder

N.ceevendwa
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23 2 32

Now both the parties agree to execute blasting work at the above-referred
work site subject to the following terms and conditions.

1,

7'

8.

9.

The Second Party should provide a copy of the lease license granted by
Dept. Of Mines and Geology, Govt. of Andhra Pradesh for quarrying for
the above mentioned survey numbers.

The drilling of holes should be executed by the second party as per their
requirement at their own cost.

The drilled holes will be charged with explosives and blasting operations
will be conducted by shot firer permit Holder of the first Party.

The explosives will be brought from the First Party explosive magazines
through an explosive van belonging to the first Party.

The Cost of explosives will be paid by the second Party to the first Party at
mutually agreed rates.

Workmen compensation insurance and all other statutory regulations
applicable to the work site will be observed and taken care by the second

party.

No explosive should be procured by the second party on their own or they
will store any explosives in their site on their own. In case any explosives
are found in the work site without the knowledge of the first party, it will
be the sole responsibility of the second party and the first party is in no
way connected with the above referred violations.

This agreement is valid till 10™ April 2025.

In case of dissatisfaction, any party can withdraw from the memorandum/
agreement by giving 7 days of notice to the other party.

This agreement is and sealed at East Godavari on 13" May 2022.

For Medapati Na ndra Regdy smt N. Jeevendra
/M N.s eevendsa

Proprietor Lease Holder




B

8.

9,

51

Enlarsed under Rule 107(3) of Explasives Rules 2008
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. i wﬂ?ﬁl ¥q TS, -10 | Form LE-10
e ufé et SHIOT.SH | Shot Firer's Certificate
- [ﬁm V¥ 5T 1 105d | See article 10 of Part 1 of Schedule IV)
fora, 2008 & 107(5) &3 | see rule 107(5) of Explosives Rules, 2008)

mmm,xgsztmam‘mm#wmtmm :
(Certificate of competency to carry out blasting of explosives in area not coming under th{

S@ar | No.: E/SZ/APIOTIIT(ES0979)

oo R ST & R A B. Palakshi Reddy, :
CreTEr S, 08/09/1987 T EIT L, 5T D.No.5-53/1, J.Kothur(V), Bangarupalyam(M), Mangla ' Andhra Pradesh - °

smxstﬁm#tt%,ﬂmmmaﬂuﬁmu\ﬁau‘itmﬁmmﬂ & & ik I RERes
- yfafaas, 1884 mmmwmsm:mmymmmmmﬂtmmma

mﬁ#ﬁmmmwmmgmmﬂmtmm% I

This is to certify that Shri B. Palakshi Reddy,

born on 08/09/1987 ,resident of D.No.5-531, J.Kothur(V), Bnngnrnpalymn(M). Manglapalli, CHITTOOR, Andhra Pradesh - 517416 passed

the shotfirer's examination held on conducted by Visakhapatanam and is authorised to conduct blasting operalions as mentioned below using

::;lplo;ivu in areas other than mines coming under the purview of the Mines Act 1952, subject to the provisions of the Explosives Act, 1884 and the
es framed thereunder

WW*W.WWW: :
), Aot e tmmtmmm

Authorised class, category and type of blasting :
Class : (B), Category :Gwm!mmphudmwusﬁngwﬁw

(R 107 % R ) F FrsdraoT &4 | See explanation of sub-rule (5) of rule 107)

qmmoaomonammﬁmawahatﬁﬁmwm |
This certificate shall remain valid till 06/01/2021 (five years from the date of issue)
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Annexure - 10

Qﬂe *rog1 1 Q01 o

N’@N JUBI SHALE.
S e

0 153 T S35 ANDHRA PRADESH
. Ea. Sl gt m_v@vdf )
. T SV,

: LIC. RL. No,04-28-036/2022
T
} AGREEMENT

'A memorandum of understanding (Agreement) between Mrs. M
Nagendra Reddy, Survey No. 236/2, Kannavaram Village,
! Rajanagaram Mandal, East Godavari Dist. (Herein referred to as First
Party) _
¢ And
Smt N. Kasi Annapurna, W/o. Surya Prakash Naidu, represented by its
Lease, Door No.5-68, Danavaipeta, Chagallu Village & Mandal, West
1 Godavari Dist. (Herein after referred to as Second Party)

|Whereas Smt N. Kasi Annapurna, W/o Surya Prakash Naidu (Second

= " Party) assigns Mrs. M. Nagendra Reddy (First Party) which is the
gcompetent agency with the explosive use license No. 2
E/HQ/AP/22/688(E51917) in Form - 22 of Indian Explosives Act 1983, -

for conducting blasting operations using explosives required for Road

“metal over an extent of 1,214 Hecht’s in Sy. No.241 of Nagampalli

Village, Seethanagaram Mandal, East Gedavari Dist. : -
2 g
iFor Medapati Na endia Ze;dy ) Smt. Kasi Annapurna
. 0%42« . N - A w\_q’@N"‘\

Proprietor - Lease Holder -
B '

_ 10 Qeadwdlly .
8 - Assistant Geologist,
0/0District Mines and Geology Officer,

Govt. of Anchra Pradesh,
Rajamahendravaram. E.G.Dt.
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Now both the parties agree to execute blasting work at the above-referred
work site subject to the following terms and conditions.

1.

The Second Party should provide a copy of the lease license granted by
Dept. Of Mines and Geology, Govt. of Andhra Pradesh for quarrying for
the above mentioned survey numbers.

The drilling of holes should be executed by the second party as per their
requirement at their own cost.

The drilled holes will be charged with explosives and blasting operations
will be conducted by shot firer permit Holder of the first Party.

The explosives will be brought from the First Party explosive magazines
through an explosive van belonging to the first Party.

. The Cost of explosives will be paid by the second Party to the first Party at

mutually agreed rates.

Workmen compensation insurance and all other statutory regulations
applicable to the work site will be observed and taken care by the second

party.

. No explosive should be procured by the second party on their own or they

will store any explosives in their site on their own. In case any explosives
are found in the work site without the knowledge of the first party, it will
be the sole responsibility of the second party and the first party is in no
way connected with the above referred violations.

This agreement is valid till 10™ Apr 2025.

In case of dissatisfaction, any party can withdraw from the memorandum/
agreement by giving 7 days of notice to the other party.

This agreement is and sealed at East Godavari on 04" May 2022.

For Medapati Nagen r ddy Smt. Kasi Annapurna
M ﬂ/ ' N & A“'\m‘w-/u_

Proprietor Lease Holder
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econditions of this ficence as set forth under Set Ay

0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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~ : . ¥ewiea S UEE. 10| Form LE-10
PuTi Qifé ST Hal TAPLGH | Shot Firer's Certificate
( IV 80T 1 1033 | See article 10 of Part 1 of Schedule IV)
foram, 2008 &1 107(5) Z& | see rule 107(5) of Explosives Rules, 2008]

(@ sfRr,1952 % sther w1 o ar & o Rewie $% & fav wawar o
(Certificate of compétency to carry out blasting of explosives in area not coming under th( S

FEAT | No.: E/SZAPAUTIITES0ITS)

AT Rar Sar & R 47 B. Palakshi Reddy, _
TS I, 08/09/1987 &I E3T 4T, 31 D.No.5-5¥1, J.Kothur(V), Bangarupalyam(M), Mangla

snmt:ﬁamt#,ﬁmmamﬂmaﬁtmﬁmmﬁ
sfafaga, 1884 mmmmmsmtmmgummﬁmmmmtmmma
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This is to certify that Shri B. Palakshi Reddy,

born on 08/09/1987 ,resident of D.No.5-53/1, J.Kothur(V), Bangarupalyam(M), Manglapalli, CHITTOOR, Andhra Pradesh - 517416 passed
the shotfirer's examination held on conducted by Visakhapatanam and is authorised to conduct blasting operations as mentioned below using
explosives in areas other than mines coming under the purview of the Mines Act 1952, subject to the provisions of the Explosives Act, 1884 and the
rules framed thereunder.
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Authorised class, category and type of blasting :
Class : (B), Category : Gmu'lllbweground.Allphmesohbovegmmdhhsﬁngopenﬁon ‘

[Fraw 1079 39-FA (5) & FIedEor &d | See explanation of sub-rule (5) of rule 107]

TE WATOTYH 06/01/2021 (wrdt &= 1 @ & g7 ah aF AT gem |
This certificate shall remain valid till 06/01/2021 (five years from the date of issuc)

mm-w.mmmmmﬁuﬁmwmmﬁmﬁwﬂ?mmmmnﬁ:m

mmm#awm,ﬁﬂ?wﬁmmmamWWMaﬂmm |
This certificate is liable to be suspended or revoked for any violation of the Act or rules framed thereunder or the conditions of this certificate
or if Mﬁsnydiwncyordcviuioninlheinformaﬁonormppmsion of facts furnished by the applicant in his application form.

Sd/-
FU7 | Place : RRIGINE=# | Visakhapatanam 39 6T RFweE fords® | Dy. Chief Controller of Explosives
feaT | Date: 06/01/2016 ‘ faymaTegAA | Visakhapatanam

qeRfARGT & AT geaie
Endorsement for revalidation
GARTRRTAROT W iy R & gFane
alr Date of Expiry Signgihar/of Jidensing authority

Date of Revalidation

241022021 06/0172026 meCh Co lroll:ﬁﬁ%l?s%cs.
Dy.Chi Eﬁf&pw ~Visakhapatnam *
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£
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Annexure - 11

% ANDHLRA PRADESH POLLUTION CONTROL BOARD
oy REGIONAL OFFICE

—\e Plot No.2, IDA, RAMANAYYAPET, KAKINADA-533005

N. Asok Kumar, Ph: 0884 -2374066

Environmen'sl £rgineer. E-mail:rokkd-eel@appch.gov.in
Website:appch.ap.nic.in.

SC Nt .mp/APPCB/RO-K 231 : |03-202

Sub: APPCB - RO - Kakinada - Complaint filed by Sri Mulagada Arvindeswar Rao(China
Babu), Nagampalli (V), Seethanagaram (M), East Godavari District against
operations of Mininig activity of Smt N.Jeevendra, Sy.No: 241, Nagampalli (V),
Seethanagaram (M), East Godavari District -Notice-Issued- Reg.

Ref: 1) CFO Order No. 6600/APPCB/Z0-VSP/KKD/CF0/2022, Dt.16.03.2022 which
was expired on 31.01.2023.

2) Complaint filed by Sri Mulagada Arvindeswar Rao(China Babu), Nagampalli (V),
Seethanagaram (M), East Godavari District against operations of Mininig
activity of Smt N.Jeevendra, Nagampalli (V), Seethanagaram (M), East Godavari
District.

* ok %

WHEREAS you are operating the mine in the name and style of Smt N.Jeevendra,
. Sy.No: 241, Nagampalli (V), Seethanagaram (M), East Godavari District for Mining of
Road Metal of capacity 20,160 m3/annum over an extent of 0.785 Ha.

WHEREAS Board issued CFO to your mine vide reference 1%t cited, duly stipulating

certain conditions which was expired on 31.01.2023.

WHEREAS vide reference 2nd cited, the Board received complaint from by Sri
Mulagada Arvindeswar Rao(China Babu), Nagampalli (V), Seethanagaram (M), East
Godavari District complaining that Smt N.Jeevendra, Sy.No: 241, Nagampalli (V),
Seethanagaram (M), East Godavari District causing huge dust and sound pollution

due lo blasting activity.

WHEREAS, the mine shall apply for renewal at least 120 days before the expiry of
the consent for operation as required under section 25/26 of the Water (Prevention
and Control of Pollution) Act,1974 and under section 21/22 of the Air (Prevention
and Control of Pollution) Act, 1981.

Hence you are hereby directed to Showcause as to why action should not be
initiated against your mine for operating without valid CFO of the Board as required
under section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974
and under section 21/22 of the Air (Prevention and Control of Pollution) Act, 1981.

Your Consent renewal application shall submit through online portal i.e, through
apindustries.gov.in within 7days along with explanation for operating the mine
without valid consents from the date of receipt of this notice, failing which action

will be initiated against your mine under Section 33(A) of Water (Prevention and

gAié%t}rﬁwétGeologist‘, ' 1

0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air

(Prevention and Control of Pollution) Amendment Act, 1987 in the interest of Public

ke

ENVIRONMENTAL ENGINEER

Health and Environment.

To
Smt N.Jeevendra, : N
Sy.No: 241,
----- Nagampalli (V),
Seethanagaram (M),
East Godavari District

Copy to Assistant Director, Mines & Geology Department, Rajamahendravaram, East
Godavari District for taking necessary action.
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Annexure - 12

—===_ ANDHRA PRADESH POLLUTION CONTROL BOARD

L FADE B

=_—

S REGIONAL OFFICE
-y Plot No.2, IDA, RAMANAYYAPET, KAKINADA-533005
N. !‘ksnk Kumar, Ph: 0884 -2374066
Environmental Engineer. E-mail:rokkd-eel @appcb.gov.in
Website:appcb.ap.nic.in.
SC No.Comp/APPCB/RO-KKD/2023- S315 Date: |303-2023

Sub: APPCB - RO - Kakinada - Complaint filed by Sri Mulagada Arvindeswar Rao(China

Ref:

Babu), Nagampalli (V), Seethanagaram (M), East Godavari District against
operations of Mininig activity of Smt Kasi Annapurna, Sy.No: 241, Nagampalli (V),
Seethanagaram (M), East Godavari District -Notice-Issued- Reg.

1) CFO Order No. 6598/APPCB/Z0-VSP/KKD/CF0/2022, Dt16.03.2022 which
was expired on 31.01.2023.

2) Complaint filed by Sri Mulagada Arvindeswar Rao(China Babu), Nagampalli (V),
Seethanagaram (M), East Godavari District against operations of Mininig
activity of Smt Kasi Annapurna, Sy.No: 241, Nagampalli (V), Seethanagaram

(M), East Godavari District.

* ok

WHEREAS you are operating the mine in the name and style of Smt Kasi
Annapurna, Sy.No: 241, Nagampalli (V), Seethanagaram (M), East Godavari District
for Mining of Road Metal & Building stone of capacity 23,940 m3/annum over an
extent of 1.2145 Ha.

WHEREAS Board issued CFO to your mine vide reference 1% cited, duly stipulating

certain conditions which was expired on 31.01.2023.

WHEREAS vide reference 2nd cited, the Board received complaint from by Sri
Mulagada Arvindeswar Rao(China Babu), Nagampalli (V), Seethanagaram (M), East
Godavari District complaining that Smt Kasi Annapurna, Sy.No: 241, Nagampalli v,
Seethanagaram (M), East Godavari District causing huge dust and sound pollution

due lo blasting activity.

WHEREAS, the mine shall apply for renewal at least 120 days before the expiry of
the consent for operation as required under section 25/26 of the Water (Prevention
and Control of Pollution) Act,1974 and under section 21/22 of the Air (Prevention

and Control of Pollution) Act, 1981.

Hence you are hereby directed to Showcause as to why action should not be
initiated against your mine for operating without valid CFO of the Board as required
under section 25/26 of the Water (Prevention and Control of Pollution) Act,1974

and under section 21/22 of the Air (Prevention and Control of Pollution) Act, 1981.

Your Consent renewal application shall submit through online portal i.e, through
apindustries.gov.in within 7days along with explanation for operating the mine

without valid consents from the date of receipt of this notice, failing which action

Assistant Geologist,
0/o District Mines and Geology Officer,
Gowt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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will be initiated against your mine under Section 33(A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air

(Prevention and Control of Pollution) Amendment Act, 1987 in the interest of Public

i B

ENVIRONMENTAL ENGINEER

Health and Environment.

To'
Smt Kasi Annapurna,
Sy.No: 241,
Nagampalli (V),
Seethanagaram (M),
East Godavari District

Copy to Assistant Director, Mines & Geology Department, Rajamahendravaram, East
Godavari District for taking necessary action.
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Spandana - One-Stop public grievance redressal platform for the citizens of Andhra Pradesh.

Sri Y S Jagan Mohan Reddy
Hon'ble Chief Minister Of Andhra Pradesh

Grievances View

Mines And Geology-->Mining Issues->Illegal Mining Of Gravel, Marble And

Annexure - 13

Granite Etc
YSR# Datie of Appiicaoftion Type Sowrce From Priiriity Red Fog
EAG2023022 Registrottion Reguior Ordiine User HIGH
8213 28-02-2023 A
<> Officer Replies / Endorsmemnt
Action History
m [Firomm : Assistant Director, Department of Mines and Geology, East Godavari To:- Action =

'\/ Redressed

Petitioner and Supervisor of nearby quarry leaseholder were ottended. Statements were recorded.

@ Pre Visit Photo

Redressed Status : Citizen benefited

This office technical staff inspected the subject area on 02.03.2023. At the time of inspection, the Spandana

Dote : 02-03-2023 05:00:40 PM B Enguiry Photo (A Enquiry Report  [B Redressal Report/Endorsment

O FFromm - Sme-9 To - Assistant Director, Department of Mines and Geology, East Godavari Action =
Registered

UpdateGrievance forwarded to correct officer, so please check and redress the grievance

Date : 01-03-2023 11:02:28 AM

61

Assistant Geologist,
= 0/0 District Mines and Geology Officer,
Gowvt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.

https://spandana.ap.gov.in/Grievance/Grievance View?docNo=W4T3bVDdxbDQp4xmZPOGAw=—

20-05-2023, 21:47
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Spandana - One-Stop public grievance redressal platform for the citizens of Andhra Pradesh.

WU . DT, DEeEUaygJnann

Date : 28-02-2023 05:29:22 PM

LU i

https://spandana.ap.gov.in/Grievance/Grievance View 7docNo=W4T3bVDdxbDQp4xmZPIG Aw==

E_UER . NEYISICIeU

This issue belongs to MINES AND MINERAL DEPARTMENT hence Readdressed

[Fromm = Online(Self)

Date : 28-02-2023 12:21:06 PM

To = SHO, Seethanagaram

Actiiom : Registered

Dabian: SHO, Seethanagaram- o8 p Dorde 263 , B Soje Saoflod.

2, Officer Enquiiry
SNa. ~ Datte Officer Remaorks
4 06-03-2023 Enquiry Redressal
02:52:15 PM Officer East Godavari
uploaded

Applicont Name  Mulagada Ramamohan C/0 Nome
Gender MALE Mobile No
Permaoment
Address Godavari

B Grievonce Details

Valid reasons were provided by GRA with Correct
Endorsment addressed to Citizen, Enquiry Report also

M.G.Rama Rao Age/DOB 19-NOV-97
Datie of

9912146012 s ~ 28-02-2023
Registrotion

H.No : 10-1, Habitation : Rajamundry, Village : NAGAMPALLI-(R), 10490656, Mandal : Seethanagaram, District : East

Tllegal Mining Of Gravel, Marble And Granite

Etc
_ GS/WS Name : NAGAMPALLI-(R), 10490656,
Grievonce s
Mandal : Seethanagaram, District : East
Address

Godavari

Respected sir, at our village nagampalli beside my cousin farm situated at sy.no.348-1b daily we witnessing heavy
blasting of granite quarry and the mining and blasting rocks damaging our property and likely may harm our lives and

hence bring to your kind notice to ensure stop the rampage of blasting and protect our farms- Already PCB engineers

informed of the pollution and unscientific and unsafe method of blasting and fugitive dust and rocks spilled all over our

Department / Mines An
b Sulbject Mining Issues
(
S g . REDRESSED)
ot
! SLA period 3 SILA Time
No
endorsement?
‘ Remaorks
farms
. PDF Attochmentt [ Download PDF

20f2

Imoge
Atocihmentt

20-05-2023, 21:47
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Annexure - 14
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Assistant Geologist,
0/0 District Mines and Geology Officer,
Govt. of Ancthra Pradesh,
Rajamahendravaram. E.G.Dt.

9/3/2019 3:54:26PM IP Address : 182.76.2152 Page 2 of 2
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Annexure - 15

reX @ Jovtcs)
(S0ams 30Y)
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" LAY NARAT A AN
Assistant ‘Geologist,

0/0 District Mines and Geology Officer
o hra Pradesh, ‘

\dravaram. E.G.Dt.
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Assistant Geologist,
0O/0District Mines and Geology Officer,
Gowt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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Annexure - 16

"

ole

MQ“M .
ant Geologist,

Assista
0/0 District Mines and Geology Officer,
' Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.DL
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Annexure - 17-CFO_a

ANDHRA PRADESH POLLUTION CONTROL BOARD
SFFT ZONAL OFFICE :: VISAKHAPATNAM
- D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.

S5 Ph: 0891-2719380
QXN
RED CATEGORY
CONSENT ORDER
Consent Order No: 6599/APPCB/Z0-VSP/KKD/CF0/2022 Date: 16.03.2022

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

1.0 Ha. Road Metal of Sri M.Ramakrishna,
Sy.No.241,

Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet o Max Daily : .
No. Outlet Description Discharge Point of Disposal
1 Domestic 0.5 Kilo Liters/Day | Septic tank
ii) Emissions from chimneys:
Chimney s : Quantity of Emissions at
No. Description of Chimney peak flow (m*/hr)

This consent order is valid for the following products along with quantities indicated only:

S. No. Products Quantity
Mining of Road Metal over an
5 & 3
extent of 1.0 Ha., 26400 w* /anuum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.01.2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
Sri M.Ramakrishna,
Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information

and necessary action.
Ass.s!anl geoiogist’.

/o District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend
/ sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B
SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with CFE conditions as
per commitment given in the undertaking letter dated 19.02.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The mining unit shall carryout mining activity within the respective boundaries only,
as mentioned in EC Order dated 26.01.2022 and in CFE order dated 15.02.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan &
DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG
approved mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety shall also have to be complied compulsorily and necessary measures should be
taken to minimize the impact on Environment.

WATER:
7. The source of water being bore well. The following is the permitted water
consumption: :
S. No. Purpose Quantity

1 Dust suppression 2.0 Kilo Liters/Day
2 Green belt 2.0 Kilo Liters/Day
3 Domestic 1.0 Kilo Liters/Day

Total | 5.0 Kilo Liters/Day
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Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AIR:

8. The industry shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:
10. The mining unit shall construct and maintain the following measures to control erosion
of dumps:

» Retention/toe walls shall be provided and maintained at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.
11. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow of silt and sediment.

13.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15.The mining unit shall ensure compliance of guidelines issued in G.0. RtNo.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17. The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Vijayawada in the Environmental Clearance order dated: 26.01.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

i heguasSced,

' Assusta nt Geologist,
0/o District Mines and Geology Officer,

(_iovt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01t January and 01st July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
Sri M.Ramakrishna,
Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.
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Annexure-17_CFO_b

ANDHRA PRADESH POLLUTION CONTROL BOARD
S ZONAL OFFICE :: VISAKHAPATNAM
==X D No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.

;\é—\gfuf Ph:0891-2719380
QLN
RED CATEGORY
CONSENT ORDER

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

1.00 Ha Road Metal mine of Sri M. Sri Hari Reddy,
Sy.No. 241 of Nagampalli Village,

Seethanagaram Mandal,

East Godavari District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet 2 Max Daily 2 N
No. Outlet Description Discharge Point of Disposal
1 Domestic 0.5 Kilo Liters/Day Septic tank
ii) Emissions from chimneys:
Chimney cla : Quantity of Emissions at
No. Description of Chimney peak flow (m3/hr)

This consent order is valid for the following products along with quantities indicated only:

S. No. Products Quantity
Mining of Road Metal over an
1 3
extent of 1.0 Ha. 10,137.742 m3/annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.01.2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To

Sri M.Sri Hari Reddy,

Sy.No. 241 of Nagampalli Village,
Seethanagaram Mandal,

East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information

and necessary action.

_ A_ssmtant Geologist,
0/0 District Mines and Geology Officer,

Gowt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend
/ sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with CFE conditions as
per commitment given in the undertaking letter dated 23.02.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The mining unit shall carryout mining activity within the respective boundaries only,
as mentioned in EC Order dated 06.01.2022 and in CFE order dated 15.02.2022.

4, The mining unit shall adopt suitable mining methods as per approved mining plan &
DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG
approved mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety shall also have to be complied compulsorily and necessary measures should be
taken to minimize the impact on Environment.

WATER:
7. The source of water being bore well. The following is the permitted water
consumption:
S. No. Purpose Quantity
1 Dust suppression 4.0 Kilo Liters/Day
2 Green belt 0.6 Kilo Liters/Day
3 Domestic 1.4 Kilo Liters/Day

Total | 6.0 Kilo Liters/Day
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Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AIR:

8. The industry shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:
10. The mining unit shall construct and maintain the following measures to control erosion
of dumps:

» Retention/toe walls shall be provided and maintained at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.
11. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow of silt and sediment.

13.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15.The mining unit shall ensure compliance of guidelines issued in G.0. RtNo.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

16.The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17. The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Vijayawada in the Environmental Clearance order dated: 06.01.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24.The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

)

_ Assista nt Geologist,
0/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and menitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 015t January and 01t July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
Sri M.Sri Hari Reddy,
Sy.No. 241 of Nagampalli Village,
Seethanagaram Mandal,
East Godavari District.
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Annexure-17_CFO_c

e ANDHRA PRADESH POLLUTION CONTROL BOARD
e ZONAL OFFICE :: VISAKHAPATNAM
ﬁ-ﬁ?ﬂs D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
N Ph:0891-2719380
RED CATEGORY
CONSENT ORDER
Consent Order No: 7012 /APPCB/Z0-VSP/KKD/CF0 /2022 Date: 30.09.2022

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

1.0 Ha., Road Metal Mine of M/s Gowri Shankar Metals,
Sy. No:241,

Nagampalli Village, Seethanagaram Mandal,

East Godavari District.

(Hereinafter referred to as 'the Applicant”) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet el Max Daily : =
No. Outlet Description Discharge Point of Disposal
1 Domestic 0.3 Kilo Liters/Day Septic tank.
ii) Emissions from chimneys:
Chimney - ; Quantity of Emissions at
No. Description of Chimney peak flow (m3/hr)

This consent order is valid for mining of the following minerals with quantities and extent
indicated below:

S. No. Name of the mineral and extent Quantity

1L Mining of Road Metal in 1.0 Ha., 25,559 m3/annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.03.2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

- Copy to the EE, RO, Kakinada for information and necessary action and to ensure
compliance.

Qi
Wmﬂu :
Page 1 of 4 Assistant Geologist,

0/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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SCHEDULE - A
1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE-B
SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with EC & CFE
conditions as per commitment given in the undertaking letter dated 10.09.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The proponent shall carryout mining activity in the respective boundaries only
mentioned in EC Order dated 09.07.2022 and in CFE order dated 25.08.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval.

5. Suitable blasting methods shall be adopted to control dust emissions as per approved
mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken
to minimize the impact on Environment.

7. The mine shall comply with orders/directions of Hon'ble NGT issued from time to time
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB.

Page 2 of 4
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WATER:
8. The source of water being bore well. The following is the permitted water consumption:
S. No. Purpose Quantity
j Dust suppression 3.0 Kilo Liters/Day
2. Green belt 1.4 Kilo Liters/Day
3. Domestic 0.6 Kilo Liters/Day
Total 5.0 Kilo Liters/Day

Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AIR:
9. The proponent shall establish one AAQ monitoring station at the periphery of the mine
are in the wind pone direction and submit the analysis reports to Regional Office,
APPCB, Visakhapatnam regularly.

10. The proponent shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt.16.11.2009 at the boundary of
the premises during regular operation.

11. The proponent shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:
12. The mining unit shall maintain the following measures to control erosion of dumps:
» Retention/toe walls shall be provided and maintained at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
13. The mining unit shall maintain garland drain and siltation ponds of appropriate size for
the working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc.,

14. The mining unit shall maintain retention wall around the dump and also maintain
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

15. The mining unit shall ensure compliance of guidelines issued in G.0. Rt.No.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17. The Mining Unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details.

Log Books for pollution control systems.
Solid waste generated and disposed.
Inspection book.

apop

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, in the Environmental Clearance order dated: 09.07.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

Page 3 of 4 Assistant Geologist;

0/0 District Mines angd Geology Officarf
Govt. of Andhra Pradesh 1
Ra;amahendravaram. E.G.bt.
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23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24. The mining unit shall collect solid waste i.e., overburden (top soil and rock waste)
properly. The topsoil shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose. The rock waste shall be dumped
in the dump yard earmarked within the quarry lease area and the industry shall not
dump the overburden soil outside the quarry lease area, under any circumstances.

25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor

the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01st January and 01t July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

Page 4 of 4
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-81- Annexure-17_CFO_d
s 1 ANDHRA PRADESH POLLUTION CONTROL BOARD
e ZONAL OFFICE :: VISAKHAPATNAM
S odis D-No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
N Ph:0891-2719380
RED CATEGORY
CONSENT ORDER

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

1.0 Ha., Road Metal Mine of M/s Gowri Shankar Metals,
Sy.No:241,

Nagampalli Village, Seethanagaram Mandal,

East Godavari District.

(Hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet 2R Max Daily A :
No. Outlet Description Discharps Point of Disposal
1 Domestic 0.3 Kilo Liters/Day Septic tank.

ii) Emissions from chimneys:

Quantity of Emissions at
peak flow (m3/hr)

Chimney

No Description of Chimney

This consent order is valid for mining of the following minerals with quantities and extent
indicated below:

S. No. Name of the mineral and extent Quantity

1. | Mining of Road Metal in 1.0 Ha,, 26,600 m3/annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.03.2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy.No:241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

- Copy to the EE, RO, Kakinada for information and necessary action and to ensure

0/0 District Mines and Geology Officer,

Gowvt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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SCHEDULE - A
1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under

intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B
SPECIAL CONDITIONS:
1. The mining unit shall start mining activity only after complying with EC & CFE
conditions as per commitment given in the undertaking letter dated 10.09.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The proponent shall carryout mining activity in the respective boundaries only
mentioned in EC Order dated 08.07.2022 and in CFE order dated 26.08.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval.

5. Suitable blasting methods shall be adopted to control dust emissions as per approved
mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken
to minimize the impact on Environment.

7. The mine shall comply with orders/directions of Hon’ble NGT issued from time to time
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB.
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WATER:
8. The source of water being bore well. The following is the permitted water consumption:
S. No. Purpose Quantity
1. | Dust suppression 3.0 Kilo Liters/Day
2. Green belt 1.4 Kilo Liters/Day
3. Domestic 0.6 Kilo Liters/Day
Total 5.0 Kilo Liters/Day

Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AIR:
9. The proponent shall establish one AAQ monitoring station at the periphery of the mine
are in the wind pone direction and submit the analysis reports to Regional Office,
APPCB, Visakhapatnam regularly.

10. The proponent shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt.16.11.2009 at the boundary of
the premises during regular operation.

11. The proponent shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:
12. The mining unit shall maintain the following measures to control erosion of dumps:
» Retention/toe walls shall be provided and maintained at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
13. The mining unit shall maintain garland drain and siltation ponds of appropriate size for
the working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc.,

14. The mining unit shall maintain retention wall around the dump and also maintain
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

15. The mining unit shall ensure compliance of guidelines issued in G.0. RtNo.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17.The Mining Unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details.

b. Log Books for pollution control systems.
c¢. Solid waste generated and disposed.

d. Inspection book.

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA,
MOoEF&CC, in the Environmental Clearance order dated: 08.07.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and rejects, irrespective of size and quality, should be hauled

0/o District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.DL
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23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24. The mining unit shall collect solid waste i.e., overburden (top soil and rock waste)
properly. The topsoil shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose. The rock waste shall be dumped
in the dump yard earmarked within the quarry lease area and the industry shall not
dump the overburden soil outside the quarry lease area, under any circumstances.

25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29, The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 015t January and 01st July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.
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g Annexure-17_CFO_e
v ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE :: VISAKHAPATNAM
CW-""—_‘_"—;’ D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
N Ph:0891-2719380
RED CATEGORY
CONSENT ORDER

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

2.0 Ha., Road Metal, Building Stone & Gravel Mine of M/s Sri Hari Metal Works,
Sy. No:241,

Nagampalli Village,

Seethanagaram Mandal,

East Godavari District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet il Max Daily g 3
No. Outlet Description Discharge Point of Disposal
1 Domestic 1.0 Kilo Liters/Day Septic tank
ii) Emissions from chimneys:
Chimney r : Quantity of Emissions at
No. Description of Chimney peak flow (m?/hr)

This consent order is valid for mining of the following minerals with quantities and extent
indicated below:
S. No. Name of the Mineral and extent Capacity
Mining of Road Metal, Building Stone & 3
L Gravel over an extent of 2.0 Ha., 51486 1 fannum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This Consent order shall be valid for a period ending with the 30.11.2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Sri Hari Metal Works,
Sy. No:241,
Nagampalli Village,
Seethanagaram Mandal,
East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information
and necessary action to ensure compliance.

L]

. ﬂkcw*u nt Geologist,
0/0 District Mines and Geology Officer, Page 1 of 4
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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SCHEDULE - A

. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

. The Mining unit should carryout analysis of air emissions for the parameters mentioned in
this order on quarterly basis and submit to the Board.

. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

. The Mining Unit should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the management shall be informed to the
Board. The person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control Board.
. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air (Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS:

1. The mining unit shall submit the mine lease execution order within a month.

. The mining unit shall start mining activity only after complying with EC & CTE
conditions as per commitment given in the undertaking letter dated 14.12.2022.

. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

. The proponent shall carryout mining activity in the respective boundaries only mentioned
in EC Order dated 28.05.2022 and in CTE order dated 14.09.2022.

. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval.

. Suitable blasting methods shall be adopted to control dust emissions as per approved
mining plan.

. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken
to minimize the impact on Environment.

. The mine shall comply with orders/directions of Hon'ble NGT issued from time to time
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB.

WATER:
9. The source of water being bore well. The following is the permitted water
consumption:
S. No. Purpose Quantity
1. Dust Suppression 2.0 Kilo Liters/Day

Page 2 of 4



88

-87-
2. Green belt 2.0 Kilo Liters/Day
% Domestic 2.0 Kilo Liters/Day
Total 6.0 Kilo Liters/Day

Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.

AIR:

10. The industry shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dt.16.11.2009 at the boundary of
the premises during regular operation.

11. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:

12. The mining unit shall construct and maintain the following measures to control erosion
of dumps:

» Retention/toe walls at the foot of the dumps.

» Worked out slopes stabilized by planting appropriate shrub / grass species on the
slopes.
13. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

14. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow of silt and sediment.

15. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

16. The mining unit shall ensure compliance of guidelines issued in G.0. RtNo0.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

17.The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

18. The mining unit shall implement the following measures to reduce the air pollution
during the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

 Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

19. The mining unit shall implement the following measures to reduce the noise pollution.

The proper and regular maintenance of the vehicles and other equipment.
 Limiting time exposure of workers to the excessive noise. Worker employed shall be
provided with protection equipment and ear muffs.
e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

20.The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

21.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

@!z»zﬁ' Ke§odXud s
Assistant Geologist,

0/0 District Mines and Geology Officer,
Gowt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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22. The mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, in the Environmental Clearance order dated: 28.05.2022.

23. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

24. All the waste material should be accommodated within the Mining Lease Area.

25. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

26. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

27. Suitable tree species should be planted on either side of the haul roads.

28. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

29. Greenbelt shall be developed at possible areas around the boundary.

30. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

31. Fugitive emissions from all the sources shall be controlled regularly.

32. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

33. Mining shall be carried out as per approved Mining plan.

34. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 015t January and 015t July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Sri Hari Metal Works,
Sy.No:241,
Nagampalli Village,
Seethanagaram Mandal,
East Godavari District.
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Annexure-17_EC_a

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The MineOwner
SRI M RAMAKRISHNA-LESSEE

D.No.-1-40, Kotikesavaram, Seethanagaram Mandal, East Godavari
District, Andhra Pradesh -533234

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted<to the-SEIAA vide proposal number
SIA/APIMIN/227193/2021 dated 20 Nov.2021..The’ parhculars of the environmental
clearance granted to the prOJect are as below.

rd
#

EC Identification No.
File No.

Project Type
Category

Project/Activity |nclud|
Schedule No. ‘= NS “ed

Name of Project '”"; . ri M Rama Kﬂshna Lessee
Name of Companlergamzatlon‘“‘*MSRi M RAMAKR[SHNA-LESSEE
Location of Project * 'Andhra Pradesh

TOR Date N/A

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
I SR

© N

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 26/01/2022 Member Secretary
SEIAA - (Andhra Pradesh)

and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

s
e
&
-
s

Lsss?ant cologist,

0/o District Mines and Geclogy Officer,
Govt. of Andhra Pradesh
Rasamahmdravaram
EC Identification No. - EC22B001AP183336 File No. - AP EG MIN 8 2021 3453 Date of Issue EC - 26/01/2022 Page 1 of 10
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/MIN/8/2021/3453/172.79/169.68

Sub: SEIAA, A.P. — 1.0 Ha. Road Metal of Sri M Ramakrishna at Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal, East Godavari District, Andhra
Pradesh - Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 20.11.2021]
(SIA/AP/MIN/227193/2021), seeking Environmental Clearance for the proposed mine of
1.0 Ha Road Metal at Sy. No. 241, Nagampalli Village, Seethanagaram Mandal, East
Godavari District, Andhra Pradesh in favour of Sri M Ramakrishna. It was reported
that the nearest human habitation viz., Nagampalli (V) exists at a distance of about 0.43
Km from the mine lease area. It was noted that the capital investment of the project is
Rs.45.0 Lakhs and capacity of the project is as follows:

Mining of Road Metal- 26,400 m*/Annum in 1.0 Ha.

II. As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

i. The location of the mine is as follows:

SLNo Latitude Longitude

1. 17°13'24.07960"N | 81°44'59.44879"E
- 17°13'26.55598"N | 81°45'00.28632"E
3. 17°13'24.23501"N | 81°45'03.76251"E
4. 17°13'21.75940"N | 81°45'02.92501"E

ii. It is an open cast semi-mechanized mine. Life of Mine is 6.0 Years. The total mine lease
area is 1.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal
has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 14.12.2021 to 16.12.2021. The project proposal is for mining
Road Metal in an area of 1.00 Ha with a proposed production quantity of Road Metal- 26400
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m3/Annum with a condition that the total production during a scheme should be limited to the
approved quantity as per Mining scheme/ plan. The proposed project falls under Item No. 1(a)
of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect of non-coal mine lease). The project proponent
and their consultant, M/s. Sai Manasa Consultant attended the meeting. The Committee noted
that as per cluster letter issued by the Asst. Director of Mines & Geology, Rajahmundry, vide
Letter dated: 16.08.2021, there are six existing quarry areas within the radius of 500 mtrs area.
The project falls under B2 category as per the MoEFCC Notification No. S.0.2269(E),dated 1st
July, 2016. The Committee after examining the project proposals, presentations, MoOEF&CC’
Notifications & OMSs and detailed deliberations, recommended for issue of Environmental
Clearance for Road Metal- 26400 m3/Annum. The life of mine is 06 years. The committee in
the appraisal report clearly stated that they have approved the approved Mining Plan, Form-I/11,
PFR/DPR and EMP for compliance by the proponent. The State Level Environment Impact
Assessment Authority (SEIAA), in its meeting held on 05.01.2022 & 06.01.2022 examined the
proposal and the recommendations of SEAC and decided to accept SEAC recommendations
aforesaid for strict compliance by the proponent and to issue EC. The SEIAA, A.P hereby
accords Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and
general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
c. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

iii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

iv. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

v. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per

approved mining plan
Ass;stant Geologist,

0/0District Mines and Geology Officer,
Gowt. of Andhra Pradesh,

EC Identification No. - EC22B001AP183336  File No. - AP EG MIN 8 2021 3453 D40 5t 1606 A 25860852  Page 3 of 10
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ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must
be obtained by the proponent.

v.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded
should be regularly submitted to the Ministry including its Regional office located at
Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence of regulatory Authority must be obtained
by the proponent.

vi.  The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise Pollution
(Regulations & Control) Rules, 2010 by implementing the following noise control
measures.

o Proper and regular maintenance of vehicles and other equipment.

o  The proponent shall ensure that there shall be no excessive noise, while taking
up mining activity.

o  The workers employed shall be provided with protection equipment and
earmuffs etc.

o Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

EC Identification No. - EC22B001AP183336 File No.- AP EG MIN 8 2021 3453 Date of Issue EC - 26/01/2022 Page 4 of 10
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viii. ~ Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory
Authority must be obtained by the proponent, without which, mining shall not be
taken up.

ix.  The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is 5.0 KLD.
Out of that 2.0 KLD is used for Water sprinkling on haul Roads; 2.0 KLD is used for
Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

ii.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii. ~ The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority.

v.  Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

vi.  Permission from the competent authority should be obtained for drawl of ground

water, if any, required for this project.
ASS%’ tant Geologist,

O/0 District Mines angd Geology Officer
Gowt. of Andlhra Pradesh, :

R?"—';‘,jqﬁ-w A r e
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3) Solid Waste :-

i.  Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

ii.  Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be
suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. ~ The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence of Regulatory Authority must be taken for this activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

vi.  The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 6.0 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.
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The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should venﬁ_,r the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment™ & “Consent for Operation™ shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as

applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.
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xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

Xvi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.5.59
Lakhs and Recurring cost Rs.5.77 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-65/2017-
IA.II1, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,

Vijayawada.

xix. Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1% June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14® September, 2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiil. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.
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xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-II) Department wherever applicable.

xxvi. Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

xxviii. The environmental statement for each financial year ending 31% March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.”

xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false

information.
Assiztant @eologist'.

O/0 District Mines and Geology Officer,
Gowt. of Andhra Pradesh, :

o Rajamahendravaram_ E.
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xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

. MEMBER SECRETARY, ; MEMBER, ~ CHAIRMAN,
_SEIAA,AP. ~ SEIAA,A.P.  SEIAA,AP.

To

Sri M. Rama Krishna, Lessee,
D.No. 1-40, Kotikesavaram,
Seethanagaram (M),

East Godavari District-533234,
Andhra Pradesh,

Ph.No. 9440730376

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Kakinada, APPCB for information.

The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.

The Secretary, MoEF&CC, Gol New Delhi for kind information.

Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

LA 0 b
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-99- Annexure-17_EC_b

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The propriter
M SRI HARI REDDY
eg -533286

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to _the SEIAA vide proposal number
SIA/AP/MIN/187059/2020 dated 08 Dec 2020 The partlcuiars of the environmental
clearance granted to the prOJect are as. below..

"'—; A f‘.‘~.
i":;\

EC IdentificationNo. E0223001A“P113152

:
2.  File No. / - ‘AP EG MIN 12, 2020 2659
3. Project Type j’ ‘ e Y \
4. Category Iy X '
5. Project/Activity mcludlng
Schedule No. »
6. Name of Project N\ - Q'Sn M Sﬂ Han Reddy
7. Name of CompanyIOrgamzatlon ~MSRI HARI REDDY
8. Location of Project Andhra Pradesh
9. TOR Date " NA

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 06/01/2022 Member Secretary
SEIAA - (Andhra Pradesh)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

SiStant%eologlst

O/oDistrict Mines and Geology Officer,

Gowt. of Andhra Pradssh,
Rajamahendravaram. E.G.Dt.
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State Level Environment Impact Assessment Authori
Andhra Pradesh
Ministry of Environment, Forests & Climate Change

Government of India

D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada-520010.

SEIAA

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/ MIN/12/2659/2020/169.58/166.44

Sub: SEIAA, A.P. — 1.00 Ha Road Metal of Sri M Sri Hari Reddy, Sy.No. 241 of
Nagampalli Village, Seethanagaram Mandal, East Godavari District, Andhra

_____ Pradesh - Environmental Cig_ara_nce — Issued - Reg.

I. This has reference to your application submitted through online on 08.12.2020
(SIA/AP/MIN/187059/2021), seeking Environmental Clearance for the proposed mine of
1.00 Ha Road Metal mine at Sy.No. 241 of Nagampalli Village, Seethanagaram
Mandal, East Godavari District, Andhra Pradesh in favour of Sri M Sri Hari Reddy.
It was reported that the nearest human habitation viz., Nagampalli ( (V) exists at a distance
of about 0.68 Km from the mine lease area. It was noted that the capital investment of the
project is Rs.20.0 Lakhs and capacity of the project is as follows:

Mining of Road metal: 10,137.742 Cum/Annum in 1.00 Ha.

II. As seen from the Mining plan approved by the competent Government Authority the

following two aspects are noted.

1. The location of the mine is as follows:

SLNo

Latitude

Longitude

1

17°1327.36"N

81°45'04.82"E

17°1325.85"N

81°45'10.19"E

17°1327.73"N

81°45'10.78"E

2.
3.
4.

17°13'29.25"N

81°45'05.40"E

ii. It is an open cast semi-mechanized mine. The total mine lease area is 1.00 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal

has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 16.11.2021 to 18.11.2021. The project proposal is for mining
Road Metal mine in an area of 1.00 Ha with a proposed production quantity of Road Metal —
10,137.742 m3/Annum with a condition that the total production during a scheme should be

EC Identification No. - EC22B001AP113152  File No. - AP EG MIN 12 2020 2659 Date of Issue EC - 06/01/2022
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limited to the approved quantity as per Mining scheme/ plan. The proposed project falls under
[tem No. 1(a) of the schedule of the EIA Notification 2006 and its amendments thereof - (i).
Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The project
proponent Sri M.Sri Hari Reddy, Proprietor and their RQP, Dr. P. VijayaKumar have attended
the meeting. The Committee noted that as per cluster letter issued by the Asst. Director of
Mines& Geology, Rajamahendravaram vide Letter dated 07.11.2020 there are six leases within
500 meters. The mine leases were granted before 9™ Sept, 2013. The total extent of cluster of
mine is less than 5.0 Ha. The project falls under B2 category as per the MoEFCC Notification
No. S.0.2269(E).dated 1st July, 2016. The Committee after examining the project proposals,
presentations, MoEF&CC” Notifications & OMs and detailed deliberations, recommended for
issue of Environmental Clearance. The proponent volunteered to allocate funds at least 10% of
the project cost for providing amenities to the local school / PHCs and development of village
roads in the Nagampalli Village as a part of Corporate Social Responsibility (CSR) activity. The
committee in the appraisal report clearly stated that they have approved the approved Mining
Plan, Form-I/Il, PFR/DPR and EMP for compliance by the proponent. The State Level
Environment Impact Assessment Authority (SEIAA), in its meeting held on 02.12.2021
examined the proposal and the recommendations of SEAC and decided to accept SEAC
recommendations aforesaid for strict compliance by the proponent and to issue EC. The SEIAA,
A.P hereby accords Environmental Clearance to the project as mentioned at Para No. | under
the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and

general conditions:

Part A. Special Conditions:

1. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
¢. CRZ Notification, 2011;

d. The Eco sensitive areas as notified under Environment (Proection) Act,1986;

e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per

Mining scheme/ plan.

iii.  The proponent volunteered to allocate funds at least 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Nagampalli

Village as a part of Corporate Social Responsibility (CSR) activity.

iv.  The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be

fulfilled.

v. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire

greenbelt should be developed in the first year itself.
vi. The proponent is advised to ensure safety to animal and public life.

Clebfirefocty d
Assiftant Geologist,

O/o District Mines and Geology Officer,

Gowvt. of Andhra Pradesh,
Rajamahendravaram. E.G.0Ot.
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Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan

ii.  The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

iii. ~ Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must
be obtained by the proponent

v.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded
should be regularly submitted to the Ministry including its Regional office located at
Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence of regulatory Authority must be obtained
by the proponent.

vi.  The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
— _ regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise
Pollution(Regulations & Control) Rules, 2010 by implementing the following noise
control measures.
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o  Proper and regular maintenance of vehicles and other equipment.

o  The proponent shall ensure that there shall be no excessive noise, while taking
up mining activity.

o  The workers employed shall be provided with protection equipment and
earmuffs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

viii. ~ Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory
Authority must be obtained by the proponent, without which, mining shall not be
taken up.

ix.  The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

.. As per records the source of water is Bore well. Total water requirement is 6.0 KLD.
Out of that 4.0 KLD is used for Water sprinkling on haul Roads, 0.6 KLD is used for
Green Belt, 1.4 KLD used for Domestic purpose.

ii.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii. ~ The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Chennai, CGWA, and the
Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned

Regulatory Authority.
?
Assztan eologist,

O/0District Mines and Geology Officer
Gowt. of Andhra Pradesh, ;
o RajamahenCravaram. E.G.Dt.
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v.  Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

vi.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

i.  Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

ii.  Overburden : The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be
suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence of Regulatory Authority must be taken for this activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

vi.  The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i This order is valid a period of 20 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.
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While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment™ & “Consent for Operation™ shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources

l
Ass:gant éeologfst;

O/0 District Mines ang Geology Officer,
Govt. of Andhra Pra desh, :
Rajamahendravaram., E.G.Dt.
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shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

Xvi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs. 10.3
Lakhs and Recurring cost Rs. 4.8 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

Xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MOEF&CC’s office Memorandum No.F.No.22-65/2017-
IA.IIL, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,
Vijayawada.

xix. Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MOEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1% June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.0O. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14" September, 2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.
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xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-II) Department wherever applicable.

xxvi. Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

xxviii. The environmental statement for each financial year ending 31* march in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

Xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010."

xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

6}(“%@@,@@@@
Assistant Geologist,

0/0 District Mines and Geology Officer,
sovt. of Andhra Pradesh,
Rajamahendravaram. E.G.DL
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xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.

xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

tMEM_BER SECRETARY, @ MEMBER, CHAIRMAN,
P SR SEIAAL AP, | SEIAA, A.P. ~ SEIAA, A.P.
To
Sri M Sri Hari Reddy,
S/o Brahma Reddy,
D.NO:22-2-5/1
Veerabhadrapuram,
Rajahmundry,
East Godavari District District.
Copy to:
1. The Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.
3. The EE, RO: Kakinada, APPCB for information.
4. The Regional Officer, MoEF&CC, GOI, Vijayawada for kind information.
5. The Secretary, MoEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MOEF&CC, GOI, New Delhi for kind information.
7. The District Collector, East Godavari District, Andhra Pradesh for kind information.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The Proprietor
VEERAVENKATA MARINI

M/s. Gowri Shankar Metals

Prop: Sri M.V.V.S.N. Murthy

D. No. 5-120, Main Road,

Dosakayalapally, korukonda, Dosakayalapalli,
East Godavari District, Andhra Pradesh -533292

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding
Sir/Madam, Fr o aler A
This is in reference‘-t&fyoﬁr'appliwtio r Enwronmental Clearance (EC)
in respect of project submifted to the SEIAA vide proposal number
SIA/AP/MIN/268457/2022 dated 19 Apr.2022. The particulars of the environmental

clearance granted to the project are as below. , - \

-'1

EC Identification No. | | -

1.

2. File No. 41

3. Project Type - 5 \

4. Category L'

5. Project/Activity mcludmg 1(a) Mmmg of mmerals
Schedule No. g, i

6. Name of Project T :lf\’{no?dl Metal Quarry of M/s Gowri Shankar

etals

7. Name of Company/Organization = VEERAVENKATA MARINI

8. Location of Project Andhra Pradesh

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 08/07/2022 Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Iravaram. E G.Dt,
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh

Ministry of Environment, Forests & Climate Change

Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/MIN/04/2022/4195/190.08/187.6

Sub:  SEIAA, A.P. — 1.0 Ha, Road Metal of M/s Gowri Shankar Metals at Sy. No.
i ' 241, Nagampalli Village, Seethanagaram Mandal, East Godavari District,
_Andhra Pradesh - Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 19.04.2022
(SIA/AP/MIN/268457/2022), seeking Environmental Clearance for the proposed mine
of 1.0 Ha, Road Metal at Sy. No. 241, Nagampalli Village, Seethanagaram Mandal,
East Godavari District, Andhra Pradesh in favour of M/s Gowri Shankar Metals. It
was reported that the nearest human habitation viz., Nagampalli(V) exists at a distance
of about 1.04 km from the mine lease area. It was noted that the capital investment of

the project is Rs.30.0 Lakhs and capacity of the project is as follows:
Mining of Raod Metal — 26600 m3/Annum in 1.0 Ha.

IL. As seen from the Mining plan approved by the competent Government Authority the

following two aspects are noted.

1. The location of the mine is as follows:

SLNo

Latitude

Longitude

17°13'43.15650"N

81°4522.53347"E

17°13'43.22978"N

81°45'22.20360"E

17°13'40.07111"N

81°4521.01782"E

17°13'40.18430"N

81°45'16.95631"E

17°13'38.59269"N

81°45'16.35883"E

17°13'36.75742"N

81°45'18.45178"E

NN | B W -

17°13'39.02474"N

81°4521.37742"E

ii. It is an open cast semi-mechanized mine. Life of mine is 10 Years. The total mine

lease area is 1.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof, The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 22.06.2022. The proposed project is for mining of Road
metal in an area of 1.0 Ha.with a proposed production quantity of Road metal - 26600
m3/annum with a condition that the total production during a scheme should be limited to

EC Identification No. - EC22B001AP116567
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the approved quantity as per Mining scheme/ plan. The proposed project falls under Item No.
1(a) of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect of non-coal mine lease). The representative
of proponent and their consultant have attended the meeting and presented the case. The
Committee noted that as per cluster letter issued by Asst. Director of Mines & Geology,
Rajamahendravaram, vide Lr. dated: 16.04.2022. There are Five existing quarry leases within
the radius of 500 mts area. The total cluster area is 4.619 Ha which is <5.0 Ha. Hence, it falls
under B2 category. Mine life 10 years. The proponent volunteered to allocate funds at least
10% of the project cost for providing amenities to the local school / PHCs and development
of village roads in the Nagampalli Village as a part of Corporate Social Responsibility (CSR)
activity. The Committee after examining the project proposals, presentations, MoEF&CC’
Notifications & OMSs and detailed deliberations, recommended to issue Environmental
Clearance for the production quantity of Road metal - 26600 m3/annum with the following
additional conditions.

1. The proponent shall comply with the proposals furnished in Environmental

management plan.
2. The proponent shall leave 0.16 Ha as non-mining zone on North- East side boundary
of the mine.

3. The working shall be limited to benches.
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-I/Il, PFR/DPR and EMP for compliance by the proponent. The State
Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
05.07.2022 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:

Forest Act 1980,

Wild life (Protection) Act,1972;

CRZ Notification, 2011;

The Eco sensitive areas as notified under Environment (Protection) Act,1986;

Critically polluted areas as notified by CPCBand also shall not harm live stocks

and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

iii. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Nagampalli Village as a part of Corporate Social Responsibility (CSR) activity.

iv. The proponent shall comply with the proposals furnished in Environmental
management plan.

V. The proponent shall leave 0.16 Ha as non-mining zone on North- East side boundary
of the mine.

vi. The working shall be limited to benches, G;l ' { : 2 2
Assistant Geologist, ;

0/0 District Mines and Geology Officer,
Govt. of Anchra Pradesh,
Rajamahencravaram. E.G.DL
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vii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

viii. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

iX. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as
per approved mining plan

ii.  The proponent shall comply with the mining methodology mentioned in approved
mining plan and Form1.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation
with the local DFO/Agriculture Department. The proponent of mine shall carry
mining operations in such a manner so as to cause least damage to the flora of the
mining area and nearby areas. He shall take immediate measures for planting in the
same area or any other area selected by authorities not less than twice the number
of trees going to be felled by mining operations. He shall also take measures for
restoration of other flora /fauna if damaged by mining operations. In case any
felling or damage to fauna and flora is involved, prior permission shall be taken
from the concerned regulatory authority, by the proponent, without which mining
shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of SPM and RSPM
such as haul road, loading and unloading point and transfer points. It shall be
ensured that the ambient air quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. Prior concurrence of regulatory
Authority must be obtained by the proponent

v. The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with Andhra Pradesh Pollution Control Board. The data
so recorded should be regularly submitted to the Ministry including its Regional
office located at Chennai and the Andhra Pradesh Pollution Control Board/Central
Pollution Control Board once in six months. Prior concurrence of regulatory
Authority must be obtained by the proponent.

vi. The proponent shall construct graded roads connecting the mining area to the

nearby roads to avoid dust nuisance due to vehicular movements. Prior concurrence
of regulatory Authority must be obtained by the proponent.
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vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the
permissible limits notified under Environmental (Protection) Act, 1986 / Noise
Pollution(Regulations & Control) Rules, 2010 by implementing the following
noise control measures.

o  Proper and regular maintenance of vehicles and other equipment.

o  The proponent shall ensure that there shall be no excessive noise, while
taking up mining activity.

o  The workers employed shall be provided with protection equipment and
earmuffs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

viii.  Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease area, scientific investigations shall be carried
out by the holder of mining lease so as to keep the ground vibrations caused by
blasting operations within safe limit. In such cases, Prior concurrence of concerned
Regulatory Authority must be obtained by the proponent, without which, mining
shall not be taken up.

ix. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is5.0KLD.
Out of that 3.0 KLD is used for Dust suppression;1.4 KLD is used for development
of Green Belt; 0.6 KLD used for Domestic purpose.

ii. Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii.  The proponent of the mine shall take all possible precautions to prevent or reduce
the discharge of toxic and objectionable liquid effluents from mine, workshop,
tailing ponds into surface bodies, ground water aquifier and useable lands to a
minimum. The effluents shall be suitably treated, if required, to conform to the
general standards notified under Environmental (Protection) Act, 1986. Prior
concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA,
and the Regional Director, Central Ground Water Board, Hyderabad. If at any
stage, it is observed that the ground water table is getting depleted due to the
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mining activity, necessary correction measures shall be carried out in consultation
with concerned Regulatory Authority.

v. Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting in consultation with concerned Regulatory Authority.

vi. Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

i. Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be
utilized concurrently, it shall be stored separately for future use. Prior concurrence
of Regulatory Authority must be taken for this activity.

ii.  Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in
separate dumps preferably on impervious grounds. The waste rock, overburden
etc. shall be backfilled into the mine excavations so as to restore the land to its
original use as far as possible. In the case of non feasibility of back filling, the
waste dump shall be suitably terraced and stabilizes through the vegetation. The
proponent shall maintain proper angle of repose to ensure stability to the dump.
Prior concurrence of Regulatory Authority must be taken for this activity.

iii. The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on
the rainfall data. Prior concurrence of Regulatory Authority must be taken for this
activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the
dump yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.
This activity shall be taken up under the guidance of Appropriate Regulatory
Authority, by the proponent, to ensure that environment is protected.

vi. The proponent will be squarely responsible for proper implementation of solid
waste management plan, prevention of air pollution, water pollution, and any other
kind of pollution/health hazard.

Part C. General Conditions:
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This order is valid a period of 10 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare department, Government
of AP and the Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020

scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation™ shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act and effectively
comply with all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MoE&F , Gol, New Delhi,
as applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

File No. - AP MIN EG 04 2022 4195 Date of Issue EC - 08/07/2022
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xiv. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard

measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

Xvi. A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive, who will report directly to the
Head of the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.7.2
Lakhs and Recurring cost Rs. 2.6 Lakhs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall
be prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-
65/2017-1A.111, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s
Regional Office, Vijayawada.

xix. Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be
monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance
of the stipulated environmental clearance conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests, its Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central
Pollution Control Board, Bangalore, District Collector and A.P. Pollution Control
Board. The proponent shall upload the status of compliance of the environmental
clearance conditions including results of monitored data on their websites and shall
update the same periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project
manager to submit half yearly compliance reports in respect of the stipulated prior
EC terms and conditions in hard and soft copy to SEIAA on 1* June and
1 December of each calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of
Ministry of Environment and Forests Notification, New Delhi, dt 14" September,

2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
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120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries &
Commerce (Mines-1I) Department wherever applicable.

xxvi. Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

xxviii. The environmental statement for each financial year ending 31* March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

xxxii. Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.
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xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.

xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

" MEMBER SECRETARY, = MEMBER, ““CHAIRMAN,
 SEIAA,AP. | SEIAAAP. " SEIAA, A.P.
To

M/s Gowri Shankar Metals,

Prop: Sri M.V.V.S.N.Murthy,

D.No: 5-120 Main Road,

Dosakayalapally Village,

Korukonda,

East Godavari District- 533292

Andhra Pradesh, Ph.N0.8328331893

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO:Kakinada, APPCB for information.

The Regional Officer, MOEF&CC, Gol, Vijayawada for kind information.
The Secretary, MoEF&CC, Gol New Delhi for kind information.
Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

ol o e
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

To,

The Proprietor
VEERAVENKATA MARINI

M/s. Gowri Shankar Metals

Prop: Sri M.V.V.S.N. Murthy

D. No. 5-120, Main Road,

Dosakayalapally, korukonda, Dosakayalapalli,
East Godavari District, Andhra Pradesh -533292

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

e W e R
Sir/Madam, A S NS
This is in reference to-yolr application for‘Environmental Clearance (EC)
in respect of project submitted to the SEIAA“vide proposal number
SIA/AP/MIN/268507/2022 dated 19 Apr.2022. The particulars of the environmental

clearance granted to the project are as below. . \
oL 4]
1. EC Identification No. ' ' EC22B001AP159856
2. File No. L4 S0 APMIN EG 042022 4196
3. Project Type v \bhg” Newa v/ ©
4. Category T a2t '/ &
5. Project/Activity including ~ . 1(a) Mining of minerals
Schedule No. L e s
6. Name of Project e . Eo?'dl Metal Quarry of M/s Gowri Shankar
etals
7. Name of Company/Organization = VEERAVENKATA MARINI
8. Location of Project Andhra Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

i DR.P.V ((:el-I-iiERgRTH
.P.V. | RAO
Date: 09/07/2022 Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shall be one that has EC identificati
number & E-Sign generated from PARIVESH.Please i fication
number in all future correspondence. iots: idantiication

This is a computer generated cover page.

Assﬁsta nt @eologist. o

0/0District Mines and Geology Officer,
Gowvt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt,
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/MIN/04/2022/4196/190.07/187.5

Sub: | SEIAA, A.P. — 1.0 Ha, Road Metal of M/s Gowri Shankar Metals atSy. No.
- 241, Nagampalli Village, Seethanagaram Mandal, East Godavari District
Andhra Pradesh - Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 19.04.2022
(SIA/AP/MIN/268507/2022), seeking Environmental Clearance for the proposed mine
of 1.0 Ha, Road Metal at Sy. No. 241, Nagampalli Village, SeethanagaramMandal,
East Godavari District, Andhra Pradeshinfavour of M/s Gowri Shankar Metals. It
was reported that the nearest human habitation viz., Nagampalli(V) exists at a distance
of about 1.1km from the mine lease area. It was noted that the capital investment of the
project is Rs.30.0 Lakhs and capacity of the project is as follows:

Mining of Road metal - 25559 m3/annum in 1.0 Ha.

IL. As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

i. The location of the mine is as follows:

SL.No Latitude Longitude

1 17°13'42.73091"N | 81°45'17.91243"E
2 17°13'42.61759"N 81°45'21.97379"E
3 17°13'40.07111"N | 81°45'21.01782"E
4 17°13'40.18430"N | 81°45'16.95631"E

ii. It is an open cast semi-mechanized mine. Life of mine is 9 Years. The total mine lease
area is 1.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. Tl.le
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 22.06.2022. The proposed project is for mining of Road
metal in an area of 1.0 Ha. with a proposed production quantity of Road metal -25559
m3/annum with a condition that the total production during a scheme should be limited to
the approved quantity as per Mining scheme/ plan. Th? proposed project falls un_der lt.er_n No.
1(a) of the schedule of the EIA Notification 2006 and its amendr_nents thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect of non-coal mine lease). The representative
of proponent and their consultant Pridhvi Envirotech (P) Itd, have attended the meeting and
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presented the case. The Committee noted that as per cluster letter issued by Asst. Director of
Mines & Geology, Rajamahendravaram, vide Lr. dated: 16.04.2022. There are Five existing
quarry leases within the radius of 500 mts area. The total cluster area is 4.61 Ha which is <
5.0 Ha. Hence, the project proposal falls under B2 category. Life of mine is 9 years. The
proponent volunteered to allocate funds at least 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Nagampalli
Village as a part of Corporate Social Responsibility (CSR) activity. The Committee after
examining the project proposals, presentations, MoEF&CC’ Notifications & OMs and
detailed deliberations, recommended to issue Environmental Clearance for the production
quantity of Road metal - 25559 m3/annum with the following additional conditions.

1. The proponent shall comply with the proposals furnished in Environmental

management plan.
2. 120m trench on Northern side towards tank to prevent surface runoff.
3. The project proponent shall maintain 7.5m buffer zone in northern direction of the
mine

The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-I/Il, PFR/DPR and EMP for compliance by the proponent. The State
Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
05.07.2022 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980, i
b. Wild life (Protection) Act,1972;
¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.
ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

iii. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Nagampalli Village as a part of Corporate Social Responsibility (CSR) activity.

iv. The proponent shall comply with the proposals furnished in Environmental
management plan.

v. 120m trench on Northern side towards tank to prevent surface runoff.

vi. The project proponent shall maintain 7.5m buffer zone in northern direction of the

mine

vii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

viii. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

‘ Assistant Geologist,
O/0 District Mines and Geology Officer,
(_Sovt. of Andhira Pradzsh,
Rajamahendravaram. E.G.Dt.
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iXx. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as
per approved mining plan

ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Form1.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation
with the local DFO/Agriculture Department. The proponent of mine shall carry
mining operations in such a manner so as to cause least damage to the flora of the
mining area and nearby areas. He shall take immediate measures for planting in the
same area or any other area selected by authorities not less than twice the number
of trees going to be felled by mining operations. He shall also take measures for
restoration of other flora /fauna if damaged by mining operations. In case any
felling or damage to fauna and flora is involved, prior permission shall be taken
from the concerned regulatory authority, by the proponent, without which mining
shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of SPM and RSPM
such as haul road, loading and unloading point and transfer points. It shall be
ensured that the ambient air quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. Prior concurrence of regulatory
Authority must be obtained by the proponent

v.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with Andhra Pradesh Pollution Control Board. The data
so recorded should be regularly submitted to the Ministry including its Regional
office located at Chennai and the Andhra Pradesh Pollution Control Board/Central
Pollution Control Board once in six months. Prior concurrence of regulatory
Authority must be obtained by the proponent.

vi. The proponent shall construct graded roads connecting the mining area to the
nearby roads to avoid dust nuisance due to vehicular movements. Prior concurrence
of regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the
permissible limits notified under Environmental (Protection) Act, 1986 / Noise
Pollution(Regulations & Control) Rules, 2010 by implementing the following
noise control measures.

o Proper and regular maintenance of vehicles and other equipment.
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o  The proponent shall ensure that there shall be no excessive noise, while
taking up mining activity.
o  The workers employed shall be provided with protection equipment and
earmuffs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

viii.  Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease area, scientific investigations shall be carried
out by the holder of mining lease so as to keep the ground vibrations caused by
blasting operations within safe limit. In such cases, Prior concurrence of concerned
Regulatory Authority must be obtained by the proponent, without which, mining
shall not be taken up.

ix. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is5.0KLD.
Out of that 3.0 KLD is used for Dust suppression;1.4 KLD is used for development
of Green Belt; 0.6 KLD used for Domestic purpose.

ii.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii.  The proponent of the mine shall take all possible precautions to prevent or reduce
the discharge of toxic and objectionable liquid effluents from mine, workshop,
tailing ponds into surface bodies, ground water aquifier and useable lands to a
minimum. The effluents shall be suitably treated, if required, to conform to the
general standards notified under Environmental (Protection) Act, 1986. Prior
concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA,
and the Regional Director, Central Ground Water Board, Hyderabad. If at any
stage, it is observed that the ground water table is getting depleted due to the
mining activity, necessary correction measures shall be carried out in consultation
with concerned Regulatory Authority.

v.  Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
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harvesting in consultation with concerned Regulatory Authority.

vi. Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

i.  Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be
utilized concurrently, it shall be stored separately for future use. Prior concurrence
of Regulatory Authority must be taken for this activity.

ii.  Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in
separate dumps preferably on impervious grounds. The waste rock, overburden
etc. shall be backfilled into the mine excavations so as to restore the land to its
original use as far as possible. In the case of non feasibility of back filling, the
waste dump shall be suitably terraced and stabilizes through the vegetation. The
proponent shall maintain proper angle of repose to ensure stability to the dump.
Prior concurrence of Regulatory Authority must be taken for this activity.

iii. The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on
the rainfall data. Prior concurrence of Regulatory Authority must be taken for this
activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the
dump yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.
This activity shall be taken up under the guidance of Appropriate Regulatory
Authority, by the proponent, to ensure that environment is protected.

vi. The proponent will be squarely responsible for proper implementation of solid
waste management plan, prevention of air pollution, water pollution, and any other
kind of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 9 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines

issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare department, Government

EC Identification No. - EC22B001AP159856  File No. - AP MIN EG 04 2022 4196 Date of Issue EC - 09/07/2022 Page 6 of 10



iii.

iv.

Vi.

Vii.

Viil.

e

Xi.

Xil.

Xiil.

X1v.

XV,

EC Identification No. - EC22B001AP159856  File No. - AP MIN EG 04 2022 4196 Date of Issue EC - 09/07/2022

126

-125-

of AP and the Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020
scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act and effectively
comply with all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi,

as applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

Occupational health surveillance program of the workers should be undertaken

Sluisghrepresedly

Assistant Geologist
_ Assist eologist,
O/0 District Mines and Geology Officer
(_30‘«'(. of Andhra Pradesh Y
Rajamahendravaram EGnt
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periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

Xvi. A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive, who will report directly to the
Head of the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.7.2
Lakhs and Recurring cost Rs. 2.6 Lakhs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall
be prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-
65/2017-1A.111, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s
Regional Office, Vijayawada.

xix. Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be
monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance
of the stipulated environmental clearance conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests, its Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central
Pollution Control Board, Bangalore, District Collector and A.P. Pollution Control
Board. The proponent shall upload the status of compliance of the environmental
clearance conditions including results of monitored data on their websites and shall
update the same periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project

manager to submit half yearly compliance reports in respect of the stipulated prior

EC terms and conditions in hard and soft copy to SEIAA on 1% June and

1" December of each calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of

Ministry of Environment and Forests Notification, New Delhi, dt 14" September,
2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
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by SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries &
Commerce (Mines-II) Department wherever applicable.

xxvi. Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

xxviii. The environmental statement for each financial year ending 31* March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

Xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.”

xxxii. Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false

information.
ss:st'a ng Geologist,

0/0 District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

~ MEMBER SECRETARY, "MEMBER,  CHAIRMAN,
~  SEIAA,AP.  SEIAA,AP.  SEIAA, A.P.

To

M/s Gowri Shankar Metals,

Prop: Sri M.V.V.S.N.Murthy,

D.No: 5-120 Main Road,

Dosakayalapally Village,

Korukonda,

East Godavari District- 533292

Andhra Pradesh

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO:Kakinada, APPCB for information.

The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.
The Secretary, MoEF&CC, Gol New Delhi for kind information.
Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

P S5 1A AR B
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-129- Annexure-17_EC_e

Government of India
Ministry of Environment, Forest and Climate Change
» (Issued by the State Environment Impact Assessment
- m. Authority(SEIAA), Andhra Pradesh)

To,

The
SURYA MANDA

M/s Sri Hari Metal Works,

Prop Smt M.Suryakantham

D/o Sri Hari Reddy

D No 22-2-5/1

Veerabadharapuram, Old Post Office Street
Mahalakshmi Apartments, Rajahmundry urban
Rajahmundry, East Godavari District

Andhra Pradesh -533101

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental GIEarand(EC)'to the proposed Project Activity
under the provision of EIA Notification 2b06rregard|ng

SirMadam, ; - O

This is in reference to your 'abp'%tlon for Environmental Clearance (EC)
in respect of project submitted*to the .SEIAA vide proposal number
SIA/AP/MIN/264891/2022 dated 31 Mar 2022."The partlculars of the environmental
clearance granted to the prolect are as below. i

3 N | ;A{ -’:
 EC22B001AP152301

EC Identification No ’. "x

. z

2. File No. . \ ~ AP MIN EG 032022 4118

3. Project Type ; e New~~ <<

4. Category ocps B

5. Project/Activity including 1(a) Mining of minerals
Schedule No.

6. Name of Project ROAD METAL QUARRY

7. Name of Company/Organization @ SURYA MANDA

8. Location of Project Andhra Pradesh

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 28/05/2022 Member Secretary
SEIAA - (Andhra Pradesh)

£
L B
i 22
S g
il

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.
A:,s ﬁc nt @QNCQS[

/o District Mines and G "‘ttf’O ficer

This is a computer generated cover page.

Rasamahenrevarain £ G
EC I|dentification No. - EC22B001AP152301 File No. - AP MIN EG 03 2022 4118 Date of Issue EC - 28/05/2022 Page 1 of 10
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh

Ministry of Environment, Forests & Climate Change

Government of India

D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/MIN/03/2022/4118/186.32/183.24

Sub: SEIAA, A.P. — 2.0 Ha Road Metal, Building stone & Gravel Mine of M/s Sri Hari
Metal Works, Sy No:241, Nagampalli Village, Seethanagaram Mandal, East

Godavari District, Andhra Pradesh - Environmental Clearance — Reg.

I. This has reference to your application submitted through online on 31.03.2022
(SIA/AP/MIN/264891/2022), seeking Environmental Clearance for the proposed mine of
2.0 Ha Road Metal, Building stone & Gravel Mine Sy No:241, Nagampalli Village,
Seethanagaram Mandal, East Godavari District, Andhra Pradeshin favour of M/s Sri
Hari Metal Works. It was reported that the nearest human habitation viz., Nagampalli (V)
exists at a distance of about 0.89 Km from the mine lease area. It was noted that the capital

investment of the project is Rs.30.0 Lakhs and capacity of the project is as follows:

Mining of Road Metal, Building stone & Gravel- 51486 CuM/annum in 2.0Ha.

II. As seen from the Mining plan approved by the competent Government Authority the

following two aspects are noted.

1. The location of the mine is as follows:

SI.No

Latitude

Longitude

1.

17°13'30.09510"N

81°45'12.27943"E

17° 1329.15532"N

81°45'16.22297"E

17°13'32.31773"N

81°45'17.02041"E

17° 13'33.33906"N

81°45'18.33822"E

17° 13'34.12223"N

81°45'15.05185"E

17° 13'33.10090"N

81°45'13.73405"E

17° 13'33.48406"N

81°45'12.08874"E

17°13'32.67026"N

81°45'11.88354"E

bl bl b £ o bt o L

17° 13'30.33006"N

81°45'11.29345"E

ii. It is an open cast semi-mechanized mine. Life of mine is 14 years.The total mine lease

area is 2.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal

EC I|dentification No. - EC22B001AP152301

File No. - AP MIN EG 03 2022 4118 Date of Issue EC - 28/05/2022
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has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 06.05.2022.The proposed project is for mining of Road
Metal, Building stone & Gravelin an area of 2.0Ha. with a proposed production quantity of
Road Metal, Building stone & Gravel- 51486CuM/annumwith a condition that the total
production during a scheme should be limited to the approved quantity as per Mining scheme/
plan as per mining department approval.The proponent and their Consultant Dr. Vijay Kumar,
RQP have attended the online meeting. The Committee noted that as per cluster letter issued by
theAsst. Director of Mines & Geology, Rajamahanderavaram vide Lr. No.4760/Q/2018, dated:
17.03.2022 there are nine existing quarry leases within the radius of 500 mtrs area. Out of 9 nine
leases 3 mine leases were granted before 09.09.2013 and remaining 6 quarry leases were granted
after 09.09.2013. The total cluster area is <5.0 Ha. This is a new mine.The project falls under B2
category as per the cluster letter issued by ADMG. Life of mine is 14 years.The proponent
volunteered to allocate funds at least 10% of the project cost for providing amenities to the local
school / PHCs and development of village roads in the NagampalliVillage as a part of Corporate
Social Responsibility (CSR) activity.The Committee after examining the project proposals,
presentations, MOEF&CC” Notifications, OMs, and detailed deliberations, recommended to issue
Environmental Clearance.The committee in the appraisal report clearly stated that they have
approved the approved Mining Plan, Form-I/lII, PFR/DPR and EMP for compliance by the
proponent. The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
held on 20.05.2022 examined the proposal and the recommendations of SEAC and decided to
accept SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

iii. The proponent volunteered to allocate funds at least 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the
NagampalliVillage as a part of Corporate Social Responsibility (CSR) activity.

iv. The project proponent shall maintain the setback distance 7.5 meters buffer zone all around
the mine lease area for greenbelt development and other conditions are to be fulfilled.

v. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire greenbelt
should be developed in the first year itself.

vi. The proponent is advised to ensure safety to animal and public life.

gl«w{u' ufokodu
Assistant Geologist,

0/0District Mines and Geology Officer,
Gowt. of Andhra Pradesh,
o Rajamahendravaram. E.G.Dt.
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Part B. Specific Conditions:
1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan

ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Form1.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must
be obtained by the proponent

v.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded
should be regularly submitted to the Ministry including its Regional office located at
Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence of regulatory Authority must be obtained
by the proponent.

vi.  The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise
Pollution(Regulations & Control) Rules, 2010 by implementing the following noise
control measures.

o  Proper and regular maintenance of vehicles and other equipment.

EC Identification No. - EC22B001AP152301  File No. - AP MIN EG 03 2022 4118 Date of Issue EC - 28/05/2022 Page 4 of 10
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o  The proponent shall ensure that there shall be no excessive noise, while taking
up mining activity.

o  The workers employed shall be provided with protection equipment and
earmufTs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

viii. ~ Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory
Authority must be obtained by the proponent, without which, mining shall not be
taken up.

ix.  The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is 6.0 KLD.
Out of that 2.0 KLD is used for Water sprinkling on haul Roads;2.0 KLD is used for
development of Green Belt; 2.0 KLLD used for Domestic purpose.

ii.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii.  The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority.

v.  Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern

A&@ta ng Geologist,

O/ District Mines and Geology Officer,
Gowt. of Andhra Pradesh,
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Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

vi. Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

i.  Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

ii. Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be
suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence of Regulatory Authority must be taken for this activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

v. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

vi.  The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 14 Years or the expiry date of mine lease or land
. lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
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in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

v. In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

vi. In case of patta land while granting mine lease ADMG should verify the land lease
documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

viii. Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

X. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. “Consent for Establishment™ & “Consent for Operation™ shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as-
applicable.

xiii. Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

xiv. The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to

Gy Am%mgﬁu
Assistant Xacologist,

0/0 District Mines and Geology Officer,
- Gowt. of Andhra Pradesh,
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protect the first order streams, if any, originating from the mine lease shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

xvi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.10.30
Lakhs and Recurring cost Rs.4.80 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MOEF&CC’s office Memorandum No.F.No.22-65/2017-
IA.I11, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,
Vijayawada.

xix. Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MOoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi. Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1® June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14" September, 2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
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authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-IT) Department wherever applicable.

xxvi. Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

xxviii. The environmental statement for each financial year ending 31* March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is ava11able with the
State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010."

xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtalned by the proponent through suppression of any information or furnishing false

0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,

T - Rajamahendravaram. E.G.Dt.
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xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

_______ "MEMBER,  CHAIRMAN,

_ MEMBER SECRETARY,
_ SEIAAAP. =~ |  SEIAAAP. __ SEIAA, AP,

To

M/s. Sri Hari Metal Works,
Prop SmtM.Suryakantham,

. W/o Sri Hari Reddy, D.No.24-1-86/3,
Weavers Colony, Ramahenddravaram,
East Godavari District.

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Kakinada, APPCB for information.

The Regional Officer, MoEF & CC, Gol, Vijayawada for kind information.

The Secretary, MoEF&CC, Gol New Delhi for kind information.

Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

N O W R .
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Annexure - 18

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Office of the
District Mines and Geology Officer,
Rajamahendravaram.

Notice No.9797/Q1/2014, Dated: 12-05-2023
Sub: Mines & Quarries — O/o District Mines and Geology, Rajamahendravaram — Quarry
lease for Roadmetal Over an extent 1.214 Hecs in S.No 241 of Nagampalli Village,
Seethanagram Mandal, East Godavari District held by Smt N. Kasi Annapurna - CFO
issued by APPCB expired by 31.03.2023 - O.A No.40 of 2023/SZ filed by Sri
Mulagada Thrivikrama Rao before NGT, Chennai- orders issued on 26.04.2023 and

directed to stop quarrying forthwith — Directed to stop quarrying operations until
further orders — Notice issued - Reg.

Ref: 1.Proceedings No 926/Q/2021, dt.22.02.2022 of the Dy. Director of Mines & Geology,

Kakinada.

2.This office Proceedings N0.9797/Q/2014, dated 23-03-2022.

3.Consent order No. 6598/APPCB/Z0O-VSP/KKD/CFO/2022, dt 16.03.2022 issued by
APPCB, Visakhapatnam.

4.5C No.Comp/APPCB/RO-Kakinada/2023-2315, dt.17.03.2023 of the Environmental
Engineer, Regional Office, APPCB, Kakinada addressed to Smt.N.Kasi Annapurna,
extended copy to this office.

5.0rders issued on 26.04.20230.A No.40 of 2023/SZ filed by Sri Mulagada Thrivikrama
Rao before NGT, Chennai received on 10.05.2023 through post.

EL Ed
Attention is invited to the subject and references cited. Through the reference 3" cited, the
Joint Chief Environmental Engineer, APPCB, Visakhapatnam issued Consent order vide No.
6598/APPCB/ZO-VSP/KKD/CFO/2022, dt 16.03.2022 in favour of Smt N. Kasi Annapurna for the
quarry lease held for Roadmetal Over an extent 1.214 Hecs in S.No 241 of Nagampalli Village,
Seethanagram Mandal, East Godavari District with a validity upto 31.01.2023.

Further, the Environmental Engineer, Regional Office, APPCB, Kakinada has addressed for
renewal Consent application within 7 days and offered explanation on without valid consent from date
of receipt of the notice vide in the reference 4" cited.

Further, Sri Mulagada Thrivikrama Rao filed O.A No.40 of 2023/SZ before NGT, Chennai
against Smt N.Jeevendra and Smt N.Kasi Annapurna ( 7" & 8" respondents) for quarrying of Road
Metal and Building stone on the top of the hill Mangala Konda at Survey number 241 of Nagampalli
Village, Mangala Konda Hill, seethanagaram mandal, East Godavari District, Andhra pradesh using
explosives for blasting which has an impact on the adjacent farm land of the Applicant and also the
nearby village residents. The intensity and scale of reckless illegal rnining has also gone up. Excess
mining than the quantity permitted by the state board without using any pollution control measures
even after the expiry of consent from the State Board continued. Accordingly, the National Green
Tribunal, Chennai issued orders on 26.04.2023 in 0.A.No.40 of 2023, Hon'ble NGT, South Zone,
Chennai and directed the AP pollution board and the Mines and Geology department to take

appropriate action and stop quarrying forthwith, vide reference 5™ cited.
stakt CeE!omst

0/o DISLFICt Mines and Geology Officer,

Gowt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.
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In view of the above, as per the orders dt.26.04.2023 of Hon'ble NGT(SZ), Chennai in
0.A.No.40 of 2023, Smt N.Kasi Annapurna is hereby directed to stop quarrying operations in Quarry
lease for Roadmetal Over an extent 1.214 Hecs in S.No 241 of Nagampalli Village, Seethanagram
Mandal, East Godavari District until further orders received from Hon'ble NGT.

- NAp s Ao
s e B . Dlwndlmémwj

E.G.District, RajamaMrav ram.

To 5/ J

Smt.N.Kasi Annapurna,

W/o Surya Prakash Rayudu,

D.No.5-68, Danavaipeta, By RPAD
Chagallu Village and Mandal,

East Godavari District - 534342.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of information.
Copy submitted to the District Mines and Geology Officer, Kakinada for favour of information.
Copy to M/s.Sudhakara Infratech Pvt Ltd., Flat No.304, Metro Residency, Rajbhavan Road,

Somajiguda, Hyderabad for information.
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Annexure - 19

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Office of the
District Mines and Geology Officer,
Rajamahendravaram.

Notice No.9799/Q1/2014, Dated: 12-05-2023

Sub: Mines & Quarries — O/o District Mines and Geology, Rajamahendravaram — Quarry
lease for Roadmetal Over an extent 1.94 Acres in S.No.241 of Nagampalli Village,
Seethanagram Mandal, East Godavari District held by Smt N. Jeevendra - CFO issued
by APPCB expired by 31.03.2023 - O.A No.40 of 2023/SZ filed by Sri Mulagada
Thrivikrama Rao before NGT, Chennai- orders issued on 26.04.2023 and directed to
stop quarrying forthwith — Directed to stop quarrying operations until further orders
~ Notice issued - Reg.

Ref: 1.Proceedings N0.926/Q/2021, dt.22.02.2022 of the Dy. Director of Mines & Geology,

Kakinada.

2.This office Proceedings N0.9797/Q/2014, dated 23-03-2022.

3.Consent order No.6600/APPCB/ZO-VSP/KKD/CFO/2022, dt 16.03.2022 issued by
APPCB, Visakhapatnam.

4.5C No.Comp/APPCB/RO-Kakinada/2023-2314, dt.17.03.2023 of the Environmental
Engineer, Regional Office, APPCB, Kakinada addressed to Smt.N.Kasi Annapurna,
extended copy to this office.

5.0rders issued on 26.04.20230.A No.40 of 2023/SZ filed by Sri Mulagada Thrivikrama
Rao before NGT, Chennai received on 10.05.2023 through post.

Aokok
Attention is invited to the subject and references cited. Through the reference 3™ cited, the
Joint Chief Environmental Engineer, APPCB, Visakhapatnam issued Consent order vide No.
6600/APPCB/Z0-VSP/KKD/CFO/2022, dt 16.03.2022 in favour of Smt N. Jeevendra for the quarry
lease held for Roadmetal Over an extent 1.94 Acres in S.No 241 of Nagampalli Village, Seethanagram
Mandal, East Godavari District with a validity upto 31.01.2023.

Further, the Environmental Engineer, Regional Office, APPCB, Kakinada has addressed for
renewal Consent application within 7 days and offered explanation on without valid consent from date
of receipt of the notice vide in the reference 4™ cited.

Further, Sri Mulagada Thrivikrama Rao filed O.A No.40 of 2023/SZ before NGT, Chennai
against Smt N.Jeevendra and Smt N.Kasi Annapurna ( 7" & 8" respondents) for quarrying of Road
Metal and Building stone on the top of the hill Mangala Konda at Survey number 241 of Nagampalli
Village, Mangala Konda Hill, seethanagaram mandal, East Godavari District, Andhra pradesh using
explosives for blasting which has an impact on the adjacent farm land of the Applicant and also the
nearby village residents. The intensity and scale of reckless illegal rnining has also gone up. Excess
mining than the quantity permitted by the state board without using any pollution control measures
even after the expiry of consent from the State Board continued. Accordingly, the National Green
Tribunal, Chennai issued orders on 26.04.2023 in 0.A.N0.40 of 2023, Hon'ble NGT, South Zone,
Chennai and directed the AP pollution board and the Mines and Geology department to take

appropriate action and stop quarrying forthwith, vide reference 5™ cited.
Ass:'s!tant geolcgist'_

O/o District Mines and Geology Officer
Govt. of Andhra Pradesh, :
Rajamahendravaram, E.G.Dt,
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In view of the above, as per the orders dt.26.04.2023 of Hon’ble NGT(SZ), Chennai in
0.A.N0.40 of 2023, Smt N.Jeevendra is hereby directed to stop quarrying operations in Quarry lease
for Road Metal Over an extent 1.94 Acres in S.No.241 of Nagampalli Village, Seethanagram Mandal,
East Godavari District until further orders received from Hon'ble NGT.

NA¢ : / ;
Encl:- As above. | VI U sy P
District M Aﬁc’i\w Q,/,

E.G.District, Rajavvaran}/
To N \ 70

Smt.N.Jeevendra,

W/o Veera Venkata Satya Subba Rao,

D.No.2-80, School Veedhi, By RPAD
Near Kalyana Mandapam, Nelaturu,

Chagallu Village and Mandal,

East Godavari District - 534342,

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of information.
Copy submitted to the District Mines and Geology Officer, Kakinada for favour of information.
Copy to M/s.Sudhakara Infratech Pvt Ltd., Flat No.304, Metro Residency, Rajbhavan Road,

Somajiguda, Hyderabad for information and taking necessary action.
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Annexure - 20

As per the instructions of the District Mines and Geology Officer,
Rajamahendravaram and in obedience of the orders issued by the Hon’ble NGT in
0.A.No0.40 of 2022 filed by Sri M. Thrivikrama Rao, we have been proceeded along
with Asst. Environmental Engineer, APPCB, Kakinada on 16.05.2023 to survey and
inspect the quarry leases for Road Metal and Boulders in Sy. No: 241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari District over an extent of 0.785
Hects held by Smt N.Jeevendra and over an extent of 1.214 Hects held by Smt
N.Kasi Annapurna.

The Hon'ble NGT (SZ), Chennai in its order dt. 26.04.2023 in O.A. No. 40 of
2023 (S2Z) filed by Sri Mulagada Thrivikram Rao, Hyderabad issued the following
directions:

"1. The case of the applicant is that after the consent granted by the Andhra
Pradesh Pollution Control Board in favour of the Respondents Nos.7 & 8 (Smt. N.
Jeevendra & Smt. Kasi Annapurna) expired in the month of January 2023, they
have been continuing the mining which is illegal.

2. Let the Department of Mines and Geology state whether the lease granted in
favour of Respondents Nos.7 & 8 is still in force or come to an end. If so, we direct
the appropriate authorities viz., the Andhra Pradesh Pollution Control Board and the
Department of Mines and Geology to take appropriate action and stop quarrying
forthwith and file a detailed report to this Tribunal.”

Details of Quarry Leases :

The quarry leases area is situated towards North-North-East side of
Nagampalli Village at a distance of about 1.00 Km and North Side of
Seethanagaram at a distance of about 9 Km. The area can be approachable through
cart track.

As per this office records originally, a quarry lease for Road Metal, over an
extent of 2.000 Hects in Sy.No.241 of Nagampalli Village, Seethanagaram Mandal,
East Godavari District in favour of Sri M. Satyanarayana was granted by the Dy.
Director of Mines and Geology, Kakinada vide Proce.No0.562/Q/2005, Dt.11-03-2005
for a period of 10 years and the lease deed was executed and issued work order by
the Asst. Director of Mines and Geology, Rajamahendravaram vide
Proce.N0.4847/Q1/2004, Dt.11-04-2005. Subsequently, the lease was part
transferred over an extent of 1.94 Acres in favour of Smt. N.Jeevendra and over
an extent of 3.00 Acres in favour of Smt N. Kasi Annapurna. The details of leases
as here under.

‘j
Asdistant Geologist,
0/o District Mines and Geology Officer,

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt
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Sl. | Content Description Description
No
1 |Name of the Lease | Smt N.Jeevendra Smt N. Kasi
Holder Annapurna
2 Extent 1.94 Acres/0.785 Hects 3.00 Acs/1.214 Hecs
3 | Grant order issued by | Part transfer Proc.No. | Part transfer
the Dy. Director of | 3713/Q1/2007, Proc.No0.3714/Q1/2007
Mines and Geology, | Dt.22-11-2007 .
Kakinada Dt.22-11-2007
1st renewal: 1st renewal:
Proc.No. 926/Q1/2021,
Proc.No. 927/Q1/2021, Dt.22.02.2022
Dt.22.02.2022
4 | Work order issued by | Part transfer | Part transfer Proc.No.
the Asst. Director of | Proc.No.2013/Q/2007, 2014/Q/2007,
Mines &  Geology, | Dt.05-11-2007 valid upto | Dt.05-11-2007 valid
Rajamahendravaram 10.04.2015 _ upto 10.04.2015
1st renewal: 1st renewal:
Proc.N0.9799/Q1/2014, Proc.N0.9797/Q1/2014
Dt.23.03.2022 ,
w.e.f.11.04.2015 valid | Dt.23.03.2022
upto 10.04.2025 w.e.f.11.04.2015 valid
upto 10.04.2025
5 | Lease Period Part transfer w.e.f | Part transfer w.e.f
05.11.2007 to 10.04.2025 | 05.11.2007 to

10.04.2025

6 | Mining Plan approved | Lr.No. 926/Q/2021, dt |Lr.N0.927/Q/2021, dt
by the Dy. Director of | 23.03.2022 valid upto | 23.03.2022 valid upto

Mines and Geology, | 22.03.2027 22.03.2027
Kakinada

7 | Environmental SEIAA/AP/VZM/MIN/7/202 | SEIAA/AP/NZM/MIN/7/
Clearance issued by | 1/3347, dt 26.01.2022  2021/3347, dt
SEIAA, AP valid upto 25.01.2033 26.01.2022 valid upto

25.07.2031

8 | Consent for | 6600/APPCB/ZO- 6598/APPCB/ZO-
Establishment issued | VSP/KKD/CFE/2022, VSP/KKD/CFE/2022,
by APPCB dt.15.02.2022 valid upto | dt.15.02.2022 valid

14.02.2027 or expiry of |upto 14.02.2029 or
lease period whichever is | expiry of lease period

earlier whichever is earlier
9 | Consent for Operation | 6600/APPCB/ZO- 6598/APPCB/Z0O-
issued by APPCB VSP/KKD/CFO/2022, VSP/KKD/CFO/2022,
dt..16.03.2022 valid upto | dt..16.03.2022 valid
. ]31.01.2023. upto 31.01.2023.

As per office records, the Tahsildar, Seethanagaram Mandal vide Ref.A
85/2021, Dt.15-03-2021 has informed that previously issued NOC vide
L.Dis.(B)614/1995, Dt.30-05-1995 and also informed that the total area over an
extent of 105.42 Acres out of which 4.94 Acres/1.99 Hecs is classified as
“Mangalivani China Konda” and the Gramapanchayat, Nagampalli has given NOCs
for grant of quarry leases.
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Details of I M ;

At the time of inspection, Sri D.V. Krishna has attended as representative on
behalf of lease holders Smt. N.Jeevendra and Smt N. Kasi Annapurna. The
Surveyor has verified the boundary pillars as per executed lease deed sketches and
found that the boundary pillars towards South direction at foot of hillock were
disturbed. The leases are adjacent to each other and no buffer maintained. The
lease holders developed ramp and working pit combinedly. At the time of
inspection, the quarries under non operation, no men and machinery available at
quarries.

Topographically, the quarry lease areas are part of Hillock on flank of hillock
to top portion. But, as per physical observation the part of the worked pit consists
of loose soil accumulated along the boulders as overburden and covered with
vegetation on top portion. The worked pit towards Southwest part of leased areas
covered in quarry lease held by Smt N. Jeevendra consists of different sized broken
rocks of (Charnockite) Road Metal. The representative of lessees informed that the
excavated overburden utilized for formation of ramp and submitted copies of
agreement with blasting license holder Sri M.Nagendra Reddy. As per mining plan,
it was stated that open cast mining method with controlled blasting is required for
excavation and can be done by rock breakers etc.,.

After verification of boundaries, it is revealed that another worked pit
towards West side (outside of Q.L held by Smt N. Jeevendra) is not covered under
leases. The representative of lessees informed that the whereabouts of the quarried
persons in the outside area not known by him. The worked pits are irregular in
shape. The Surveyor of this office has taken measurements for the worked pits for
road Metal by using GPS to arrive the excavated quantity, in presence of the
representative. The Survey report along with Sketch submitted by the Surveyor,

separately.

Further, as per office records the lease holders has obtained dispatch
permits duly paying S.Fee in advance. The permit details as follows.

Dispatch permits obtained for a quantity in Cum
SI.No Year Smt N.Jeevendra Smt N. Kasi Annapurna
0411070133 0411070132

1 2006-07 283 -

2 2007-08 152.82 662.22

3 2008-09 504 678

4 2009-10 R 198

5 2010-11 426 o 666

6 2011-12 432 666

7 2012-13 | 426 660

8 2013-14 426 666

9 2014-15 450 666

10 2015-16 -~ g --

11 2016-17 -- --

12 2017-18 -- --

13 2018-19 -- --

14 2019-20 -- --

15 2020-21 e - -

16 2021-22 - - =

| 17 2022-23 - 1381 1542

B Total | 4810.82 uouz__g WL
Assistant Geologist,

O/o District Mines and Geology Officer,

Govt. of Andiira Pradesh,
Rajamizhendravaram. E.G.Dt,
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il

The relevant field photographs as here under.

lease

Quarry lease area of Smt N.Kasi Annapurna
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The Petitioner Sri Mulagada Thrivikrama Rao has stated in O.A. No

40 of 2023 that he is having an extent of 2.54 acres in Sy.No.238-1B of Nagampalli
village, Seethanagaram Mandal, East Godavari District and enclosed village map.
On perusal of information, the land held by Sri Mulagada Thrivikrama Rao identified
on land and noticed that the area covered with Mango trees and situated towards
West direction at distance above 200 mts from the quarry lease held by Smt
N.Jeevendra and above 250 mts from the quarry lease held by Smt N.Kasi
Annapurna.

Findings:

- 1

The lease holders not maintained DGPS boundary pillars as per norms. The ramp
area covered with fine dust and sprinkling of water is necessary to suppress the
dust pollution. The lease holders have violated Rule 28(2) and 31(vi) of APMMC
Rules.

. The lease holders not maintained the work benches and buffer area as

mentioned in approved mining plans.

. The lease holder Smt N.Jeevendra excavated quantity 4976 Cum of Road Metal

within lease area and obtained dispatch permits for a quantity 4810.82 Cum. The
difference quantity is 165.18 cum (below 4% of permitted quantity). Overburden
removed quantity arrived as about 3100 Cum, which is utilized for formation of
ramp.

. On observing the worked pit in quarry lease held by Smt N.Kasi Annapurna, it

consists of red coloured soil intermixed with Boulders. The excavated quantity
arrived as 7520 Cum within leased area and obtained dispatch permits for a
quantity 6404.22 Cum of Road Metal. The lease holders Smt N.Jeevendra and
Smt N.Kasi Annapurna developed ramp combindely and utilized the overburden
soil for formation of ramp.

Excavated quantity of Road Metal including over burden (soil) towards west
direction outside the quarry lease area held by Smt N. Jeevendra is 41,020 Cum,
which is not covered under payment of S.Fee. which is a violation under Rule
26(1) of APMMC Rules .

The lease holders should not conduct quarry operations until receipt of Consent
for Operation from the APPCB. Notices were already issued to the lease holders
to stop quarrying operations vide Notice N0.9799/Q1/2014, dt.12.05.2023 to
Smt N.Jeevendra and Notice No.9797/Q1/2014, dt 12.05.2023 to Smt N. Kasi

Annapurna.

This is submitted for kind perusal and necessary action.

Suryeyor Royalty(Inspector ,

DMGO, RMV 0/o DMGO, RMV

Assistant Geologist,
0/0 District Mines and Geology Officer,
Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.DL
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SURVEY REPORT

Introduction:-

As per the instructions of the Districc Mines and Geology Officer,
Rajamahendravaram, I have proceeded to taken up survey along with this office
Royalty Inspector, and Assist Environment Engineer, APPCB, Kakinada The leases areas
for Road Metal and Building Stone held by 1. Smt Kasi Annapurna, 2. Sri. N.Jeevendra
over an extent 1.214Hect, 0.785 Hect SY NO: 241 of Nagampalli(V), Seethanagaram
(M), East6 Godavari (Dist), has been surveyed on 17.05.2023 in presence of the
Representative of lessee Sri D.V.Krishna.

Survey & Demarcation:-

It is submitted that the applicant has enclosed the lease deed maps showing
the leased areas over an extent of 1.214 Hectares & 0.785 Hect in Sy.241 of Nagampalli
village, Seethanagaram Mandal, East Godavari District duly marking the area. _The
permanent revenue sub-division stones 0s1,052 and fixed boundary points i.e.,
1,2,3,4,5,6,7,8 of Sy.No. 241 are identified and confirmed on the ground.

I have verified the Geo-coordinates of the leased areas with reference to
Permanent Stones & surveyed area the Latitude & Longitude are with DGPS Readings
as given below.

":g" N-LATITUDE E-LONGITUDE

1 17°13'30.09520"N | 81°45'12.27939"E ~
2 17°13'27.88439"N 81°45'11.70901"E S
3 17°13'29.69990"N | 81°45'08.80978"E ﬁ.%
4 17°13'33.49978"N | 81°45'10.74180"E »3
5 17°13'32.67029'N | 81°45'11.88349"E 8%
6 17°13'30.33250"N | 81°45'11.28342"E =@
7 17°13'34.63502"N | 81°45'09.18142"E = s
8 17°13'30.72658"N | 81°45'07.17010"E g g

o

Govt. of Andhra Pradesh,
Rajamahendravaram. E.G.Dt.

The modus operandi of the verification of lease boundaries are with reference tog‘

geo coordinates with G.P.S instrument and also basing on linear measurements as
recorded in lease deed plan and noticed that the lease boundaries are intact.

The entire lease area is physically verified to know the working position and
benches and covered with soil and rock mass with help of GPS instrument. The pit
measurement are taken with help of track and height with tape.

It is observed that there are 3 working pit is noticed in the leased area and Out
side the lease deed areas. The details of Pits measurements are given below;-

PIT DETAILS
EXTENT IN Volumn in ‘
NO

SL. Sqmts Heights in mts Chins Remarks E
WithinQ.L |

PIT-A 1880 4 Area of Smt
7520 o |
ANNAPURNA \
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PIT-B 1550 2

3100

Within Q.L
Area of Sri.
N.Jeevendra

PIT-1 257 10+5=7.5

1927

within the
lease of Sri N.
Jeevendra

PIT-1a 321 14+5=9.5

3049

within the
lease of Sri N.
Jeevendra

PIT-2 410 14+5=9.5

3895

out side the
(west sed
lease area of
Sri.N.Jeevenra

PIT-3 3300 28+10+5+2=11.25 37,125

out side the
(west sed
lease area of
Sri.N.Jeevenra

Sri.N.Jeevendra=Above 200mts

Annapurna =Above250 mts

Distance from Sy No;- 238 (Mango Garden ) to Quarry Lease of

Distance from Sy No;- 238 (Mango Garden ) to Quarry Lease Of Smt Kasi

Further it is submitted that the subject area is not containing any public
important structures such as Railway Lines, Roads, Temples, Buildings and Schools etc.,

The detailed surveyed sketch with reference to ground workings is herewith

submitted for favor of information.

”

o MMy
(D.Aﬁ?nﬁai)

Surveyor,

0/o. District Mines & Geology Officer
Rajamahendravaram
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DISTRICT : EAST GODAVARI
MANDAL : SEETHANAGRAM

FIELD.NO : 241 VILLAGE NO : 71

VILLAGE NAME : NAGAMPALLI

PIT DETAILS B , -~
EXTEN ‘ I 'votum A T Gu“{v I&de He \d b gh ' '\'- J@G ve OJVC{
SLNO | TIN |Heightain} " o Remarks
Sqmts | ™' | cpm D By el ket Hnm.’)mw, :
|r PIT-1 | 257 | 1045-7.5 | 1927 SRRt S ey Jeare H é‘ T
' Jeevendra ‘ Qu&h !
PIT-1a | 321 | 1445295 | 3049 AL i S Road Metal & Building Stone

out side the (west sed lease area of

‘usapeid esypuy jo o9

w010 301029 pue sau 101ISIE 0/0
‘15180/099) Jue)SISSY
P oaion
p s

10°'9D'3 "welergipusyewBiey

I PIT-2 410

14+5=9.5 | 3895

Sri.N.Jeevenra

: 28+10+5+ out side the (west sed lease area of
WEY | P} errag (1S Sri.N_Jeevenra
u PIT-B 1550 2 3100 |© B Removed area with Q.L Area of
Sri.N.Jeevenra
e O.B Removed ayea with Q.L Area of
PIT-A 1880
b 7529 cur kadi Annepivnc

DGPS COORDINATES FOR REFERENCE

POINTS (UTM-44N, WGS-84 DATUM)

|5

POI
1D

N-LATITUDE

E-LONGITUDE

081

17°13'43.87547"N

81°45'05.97650"E

[082

17°13'39.30161"N

81°45'28.24769"E

B.M

17°13'43.03224"'N

81°45'09.38879'E

N-LATITUDE

E-LONGITUDE

17°13'30.09520"N

81°45'12.27939°E

17°13'27.88439"N

81°45'11.70901"E

17°13'29.69990"N

81°45'08.80978'E

17°13'33.49978"N

81°45'10.74180'E

17°13'32.67029"N

81°45'11.88349'E

17°13'30.33250"N

81°45'11.28342°E

17°13'34.63502"N

81°45'09.18142'E

17°13'30.72658"N

81°45'07.17010°E

?‘“}m«:om&um—

&
-

—~ SO
N 0
250 s
~ _ 5090
750  ~ -

Q.L Area OF
SRIHARI METALS
Works
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